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RAJYA SABHA
Tuesday, the 26" July, 2022/ 4 Shravana, 1944 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

REFERENCE BY THE CHAIR
Commemoration of Twenty-Third Anniversary of Kargil Vijay Diwas

MR. CHAIRMAN: Hon. Members, today is the Twenty-third Anniversary of the Kargil
Vijay Diwas. On this day in the year 1999, our brave and fearless soldiers ousted
enemy forces occupying high altitude peaks of Kargil, resulting in a momentous
victory of our country.

The exemplary courage, selfless dedication and unflinching determination
displayed by our soldiers in adverse conditions will always be remembered. Their
unparalleled valour and gallantry will continue to inspire generation after generation to
dedicate themselves to the cause of the nation.

Today, on behalf of the whole House, and on my own behalf, | pay glowing
tributes to the indomitable spirit and supreme sacrifices of our brave soldiers who
went beyond their call of duty to protect our motherland and secure our lives.

| request Members to rise in their places and observe silence as a mark of
respect to the memory of all those brave soldiers who laid down their lives for our
country.

(Hon. Members then stood in silence for one minute. )

PAPERS LAID ON THE TABLE

Notifications of the Ministry of Corporate Affairs

THE MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS (RAO
INDERJIT SINGH): Sir, | lay on the Table—

(i) A copy each (in English and Hindi) of the following Notifications of
the Ministry of Corporate Affairs, under Section 241 of the Insolvency and
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Bankruptcy Code, 2016:-
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No. IBBI/2022-23/GN/REG.081, dated the 5" April, 2022, publishing the
Insolvency and Bankruptcy Board of India (Voluntary Liquidation
Process) (Amendment) Regulations, 2022.

No. IBBI/2022-23/GN/REG082, dated the 28" April, 2022, publishing the
Insolvency and Bankruptcy Board of India (Liquidation Process)
(Amendment) Regulations, 2022.

No. IBBI/2022-23/GN/REG084, dated the 14" June, 2022, publishing the
Insolvency and Bankruptcy Board of India (Insolvency Resolution Process
for Corporate Persons) (Second Amendment) Regulations, 2022.

No. IBBI/2022-23/GN/REG085, dated the 14" June, 2022, publishing the
Insolvency and Bankruptcy Board of India (Information Utilities)
(Amendment) Regulations, 2022.

No. IBBI/2022-23/GN/REG086, dated the 14" June, 2022, publishing the
Insolvency and Bankruptcy Board of India (Grievance and Complaint
Handling Procedure) (Amendment) Regulations, 2022.

No. IBBI/2022-23/GN/REG087, dated the 14" June, 2022, publishing the
Insolvency and Bankruptcy Board of India (Inspection and Investigation)
(Amendment) Regulations, 2022.

No. IBBI/2022-23/GN/REG088, dated the 4" July, 2022, publishing the
Insolvency and Bankruptcy Board of India (Insolvency Professionals)
(Amendment) Regulations, 2022.

No. IBBI/2022-23/GN/REG089, dated the 4" July, 2022, publishing the
Insolvency and Bankruptcy Board of India (Insolvency Professional
Agencies) (Amendment) Regulations, 2022.

No. IBBI/2022-23/GN/REG090, dated the 6" July, 2022, publishing the
Insolvency and Bankruptcy Board of India (Employees’ Service)

(Amendment) Regulations, 2022.
[Placed in Library. For (1) to (9) SeeNo. L.T. 7230/17/22]

(i) A copy each (in English and Hindi) of the following Notifications of the

Ministry of Corporate Affairs, under sub-section (3) of Section 64 of the Competition
Act, 2002:-

M

No. CCI/CD/Amend/Comb. Regl./2022, dated the 1% April, 2022,
publishing the Competition Commission of India (Procedure in regard to
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the transaction of business relating to combinations) Amendment
Regulations, 2022.

(2) No. L-3(2)/ Regl- Gen. (Amdt.)/2022/ CCl, dated the 8" April, 2022,
publishing the Competition Commission of India (General) Amendment
Regulations, 2022.

(3)  No. A-12015/01/2022-HR/CClI, dated the 12" April, 2022, publishing the
Competition Commission of India (Procedure for Engagement of Experts

and Professionals) Amendment Regulations, 2022.
[Placed in Library. For (1) to (3) SeeNo. L.T. 7286/17/22]

(i) A copy (in English and Hindi) of the Ministry of Corporate Affairs
Notification No. G.S.R. 301 (E), dated the 19" April, 2022, publishing the Nidhi
(Amendment) Rules, 2022, under sub-section (4) of Section 469 of the Companies

Act, 2013.
[Placed in Library. See No. L.T. 7187/17/22]

I. Notifications of the Ministry of Power
Il. Report and Accounts (2020-21) of JERC for the UT of J&K and UT of Ladakh,
Jammu and related papers

farega w=mera # wrsg WA (3ft W1 Uren): Helew, # EfaRad 95 9uT ued )
NIt

I. A copy each (in English and Hindi) of the following Notifications of the Ministry
of Power, under Section 179 of the Electricity Act, 2003:-

(1) No. L-7/105(121)/2007-CERC, dated the 29" March, 2022, notifying the
dates from which Central Electricity Regulatory Commission (Open Access in
inter-State transmission) (Fifth Amendment) Regulations, 2018 shall be operative
and applicability of certain provisions of Principal Regulation that existed prior to
coming into force of the said Fifth Amendment.

(2) No. RA-14026(1’I)/1/2022-CERC dated the 24™ May, 2022, publishing the
Central Electricity Regulatory Commission (Terms and Conditions for Renewable

Energy Certificates for Renewable Energy Generation) Regulations, 2022.
[Placed in Library. For (1) and (2) SeeNo. L.T. 7257/17/22]
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Il. A copy each (in English and Hindi) of the following papers:-

(a) Annual Report of the Joint Electricity Regulatory Commission (JERC), for
the UT of J&K and UT of Ladakh, Jammu, for the year 2020-21.

(b) Review by Government on the working of the above Commission.

(C) Statement giving reasons for the delay in laying the papers mentioned at (a)

above.
[Placed in Library. See No. L.T. 7251/17/22]

Notifications of the Ministry of Finance

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (DR. BHAGWAT
KISHANRAO KARAD): Sir, | lay on the Table—

(i) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Finance (Department of Economic Affairs), under Section 25 of the
Coinage Act, 2011:-

(1) G.S.R.295 (E), dated the 11" April, 2022, publishing the Coinage (Issue of
Commemorative Coin on the occasion of 400" Birth Anniversary of Sri Guru
Tegh Bahadur Ji)) Rules, 2022.

(2) G.S.R. 31 (E), dated the 22" April, 2022, publishing the Coinage (Issue
of commemorative coin on the occasion of CENTENARY YEAR OF
UNIVERSITY OF DELHI) Rules, 2022.

(3) G.S.R. 317 (E), dated the 26" April, 2022, publishing the Coinage (Issue
of commemorative coin on the occasion of Birth Centenary of Shri
Jawaharlal Darda) Rules, 2022.

(4) G.S.R. 478 (E), dated the 27" June, 2022, publishing the Coinage (Issue
of Commemorative Coin on the occasion of 1756 YEARS OF INDIAN
INSTITUTE OF TECHNOLOGY, ROORKEE ) Rules, 2022.

(5) G.S.R. 508 (E), dated the 4™ July, 2022, publishing the Coinage (Issue of
commemorative coin on the occasion of 250" BIRTH ANNIVERSARY OF

RAJA RAM MOHAN ROY) Rules, 2022.
[Placed in Library. For (1) to (5) SeeNo. L.T. 7190/17/22]

(i) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Finance (Department of Revenue), under Section 159 of the Customs
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Act, 1962, along with Explanatory Memoranda:-
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G.S.R. 248 (E), dated the 31°" March, 2022, amending certain Notifications

mentioned therein.
[Placed in Library. SeeNo. L.T. 7187/17/22]

G.S.R. 249 (E), dated the 31" March, 2022, amending principal
Notification No. G.S.R. 274 (E), dated the 31°' March, 2003 by substituting
certain entries, as mentioned therein.

G.S.R. 278 (E), dated the 6" April, 2022, amending principal Notification
No. G.S.R. 568 (E), dated the 21% July, 2015 by substituting certain

entries, as mentioned therein.
[Placed in Library. For (2) and (3) SeeNo. L.T. 7191/17/22]

G.S.R. 471 (E), dated the 24" June, 2022, publishing the Customs
Brokers Licensing (Amendment) Regulations, 2022.
G.S.R. 483 (E), dated the 30" June, 2022, publishing the Sea Cargo

Manifest and Transhipment (First Amendment) Regulations, 2022.
[Placed in Library. For (4) and (5) SeeNo. L.T. 7306/17/22]

G.S.R. 501 (E), dated the 1** July, 2022, amending certain Notifications, as
mentioned therein.
[Placed in Library. See No. L.T. 7191/17/22]

(i) A copy each (in English and Hindi) of the following Notifications of the

Ministry of Finance (Department of Revenue), under Section 296 of the Income-tax

Act, 1961, along with Explanatory Memoranda:-

M
@
)
4)

S.0. 1400 (E), dated the 28" March, 2022, publishing the Faceless
Jurisdiction of Income-tax Authorities Scheme, 2022.

G.S.R. 229 (E), dated the 29" March, 2022, publishing the Income-tax
(Third Amendment) Rules, 2022.

S.0. 1466 (E), dated the 29" March, 2022, publishing the e-Assessment
of Income Escaping Assessment Scheme, 2022.

G.S.R. 1468 (E), dated the 30" March, 2022, publishing the Faceless
Inquiry or Valuation Scheme, 2022.
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G.S.R. 256 (E), dated the 4™ April, 2022, publishing the Income-  tax
(6™ Amendment) Rules, 2022.

G.S.R. 274 (E), dated the 5" April, 2022, publishing the Income-  tax
(Seventh Amendment) Rules, 2022.

S.0. 1642 (E), dated the 5" April, 2022, publishing the e-Dispute
Resolution Scheme, 2022.

G.S.R. 275 (E), dated the 6" April, 2022, publishing the Income-  tax
(8" Amendment) Rules, 2022.

G.S.R. 307 (E), dated the 21* April, 2022, publishing the  Income-Tax
(Ninth Amendment), Rules, 2022.

G.S.R. 309 (E), dated the 22" April, 2022, publishing the Income-tax
(10" Amendment) Rules, 2022.

G.S.R. 313 (E), dated the 25" April, 2022, publishing a Corrigendum to
the Notification No. G.S.R. 307 (E), dated the 21.04.2022.

G.S.R. 325 (E), dated the 29" April, 2022, publishing the Income-tax
(Eleventh Amendment) Rules, 2022.

G.S.R. 341 (E), dated the 6" May, 2022, publishing the Income-tax
Amendment (Thirteenth Amendment) Rules, 2022.

G.S.R. 343 (E), dated the 9" May, 2022, publishing the Income-tax
(Fourteenth Amendment) Rules, 2022.

G.S.R. 346 (E), dated the 10" May, 2022, publishing the Income-tax
(Fifteenth Amendment) Rules, 2022.

S.0. 2425 (E), dated the 27" May, 2022, publishing the Faceless Penalty
(Amendment) Scheme, 2022.

S.0. 2426 (E), dated the 27" May, 2022, amending the principal
Notification No. S.0. 118 (E), dated the 12" January, 2021 by
omiting/substituting certain entries in that notification.

G.S.R. 404 (E), dated the 31° May, 2022, publishing the Income-tax
(Sixteenth Amendment) Rules, 2022.

S.0. 2735 (E), dated the 14" June, 2022, amending the principal
Notification No. S.0. 1790 (E), dated the 5" June, 2017, by inserting
certain entries in that notification.

G.S.R. 455(E), dated the 16" June, 2022, publishing the Income-tax
(Seventeenth Amendment) Rules, 2022.

G.S.R. 458 (E), dated the 17" June, 2022, publishing the Income-tax

(Eighteenth Amendment) Rules, 2022.
[Placed in Library. For (1) to (21) SeeNo. L.T. 7188/17/22]
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(22) G.S.R. 463 (E), dated the 21" June, 2022, publishing the Income-tax
(Nineteenth Amendment) Rules, 2022.

(23) G.S.R. 482 (E), dated the 30* June, 2022, publishing the Income-tax
(Twentieth Amendment) Rules, 2022.

(24) G.S.R. 505 (E), dated the 1** July, 2022, publishing Corrigendum to the
Notification No. G.S.R. 482 (E), dated the 30" June, 2022.

(25) G.S.R. 537 (E), dated the 12" July, 2022, publishing the Income-tax

(Twenty Second Amendment) Rules, 2022.
[Placed in Library. For (22) to (25) SeeNo. L.T. 7304/17/22]

(vi) A copy (in English and Hindi) of the Ministry of Finance (Department of
Revenue), Notification No. S.0. 1440 (E), dated the 29" March, 2022, notifying the
date for filing of declaration under the Taxation and Other Laws (Relaxation of
Certain Provisions) Act, 2020 (TOLA), under sub-section (2) of Section 10 of that

Act, along with Explanatory Memorandum.
[Placed in Library. See No. L.T. 7189/17/22]

(v) A copy (in English and Hindi) of the Ministry of Finance (Department of
Revenue) Circular No. 12 of 2022, dated the 161 June, 2022, publishing the
Guidelines for removal of difficulties, under sub-section (3) of Section 194R of the

Income-tax Act, 1961, along with Explanatory Memorandum.
[Placed in Library. See No. L.T. 7302/17/22]

(vi) A copy (in English and Hindi) of the Ministry of Finance (Department of
Revenue) Circular No. 13 of 2022, dated the 22"% June, 2022, publishing the
Guidelines for removal of difficulties, under sub-section (7) of Section 194S of the

Income-tax Act, 1961, along with Explanatory Memorandum.
[Placed in Library. See No. L.T. 7303/17/22]

(vii) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Finance (Department of Revenue), under Section 166 of the Central
Goods and Service Tax Act, 2017, along with Explanatory Memoranda:-

(1) G.S.R. 354 (E), dated the 17" May, 2022, extending the due date for
furnishing the return in FORM GSTR-3B for the month of April, 2022 till the
24™ day of May, 2022.
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G.S.R. 355 (E), dated the 17" May, 2022, extending the due date for
depositing the tax due under proviso to sub-section (7) of Section 39 of
the said act, in FORM GST PMT-06 for the month of April, 2022 till the o7t
day of May, 2022.

G.S.R. 397 (E), dated the 26" May, 2022, amending the Principal
Notification No. G.S.R. 1600 (E), dated the 29" December, 2017 by

inserting certain entries, as mentioned therein.
[Placed in Library. For (1) to (3) SeeNo. L.T. 7194/17/22]

G.S.R. 429 (E), dated the 7" June, 2022, seeking to provide waiver of
interest for specified electronic commerce operators for specified tax

periods.
[Placed in Library. See No. L.T. 7305/17/22]

S.0. 3070 (E), dated the 5" July, 2022, appointing the 5" day of July,
2022 as date on which the provisions of clause (c) of Section 110 and
Section 111 of the Finance Act, 2022 shall come into force.

G.S.R. 513 (E), dated the 5" July, 2022, seeking to exempt taxpayers
having AATO upto Rs. 2 crores from the requirement of furnishing annual
return for FY 2021-22.

G.S.R. 514 (E), dated the 5" July, 2022, amending the principal
Notification No. G.S.R. 322 (E), dated the 23" April, 2019 by inserting
certain entries in that notification.

G.S.R. 515 (E), dated the 5" July, 2022, amending the principal
Notification No. G.S.R. 1600 (E), dated the 29" December, 2017 by
substituting certain entries in that notification.

G.S.R. 516 (E), dated the 5" July, 2022, extending/excluding the time
limit for the purposes of certain provisions of the Central Goods and
Services Tax Act, as mentioned therein.

G.S.R. 517 (E), dated the 5" July, 2022, publishing the Central Goods

and Services Tax (Amendment) Rules, 2022.
[Placed in Library. For (5) to (10) SeeNo. L.T. 7194/17/22]

(vii) A copy each (in English and Hindi) of the following Notifications of the

Ministry of Finance (Department of Revenue), under sub-section (2) of Section 38
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Delay Statements:-
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1944,

along with Explanatory Memoranda and

G.S.R. 733 (E), dated the 30" June, 2017, publishing the Central Excise
Rules, 2017.
G.S.R. 734 (E), dated the 30" June, 2017, publishing the CENVAT Credit
Rules, 2017.
G.S.R. 1422 (E), dated the 23" November, 2017, publishing the Central

Excise (Appeals) Amendment Rules, 2017.
[Placed in Library. For (1) to (3) SeeNo. L.T. 7192/17/22]

Statement showing action taken by Government on the various assurances,

promises and undertakings given during the Session

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND THE
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
MURALEEDHARAN): Sir, | lay on the Table, a copy each (in English and Hindi) of
the following Statement showing action taken by Government on the various

assurances,

promises and undertakings given during the Session

against each:-

O ©® N O O W N =
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Statement No.
Statement No.
Statement No.
Statement No.
Statement No.
Statement No.
Statement No.
Statement No.
Statement No.
Statement No.
Statement No.
Statement No.
Statement No.
Statement No.
Statement No.
Statement No.

XXXVIII
XXXV
XXXII
XXX
XXX
XXVI
XXVIII
XXX
XXIX
XXVIII
XXII
XXIII
XXI
XXII
XX
XIX

Two Hundred and Fifth, 2005

Two Hundred and Seventeenth, 2009
Two Hundred and Twenty Third, 2011
Two Hundred and Twenty Fourth, 2011
Two Hundred and Twenty Fifth, 2012
Two Hundred and Twenty Sixth, 2012

Two Hundred and Twenty Seventh, 2012

Two Hundred and Twenty Eighth, 2013
Two Hundred and Thirtieth, 2013-14
Two Hundred and Thirty Second, 2014
Two Hundred and Thirty Fourth, 2015
Two Hundred and Thirty Sixth, 2015
Two Hundred and Thirty Seventh, 2015
Two Hundred and Thirty Eighth, 2016
Two Hundred and Thirty Ninth, 2016
Two Hundred and Fortieth, 2016

shown
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17. Statement No. XVIII Two Hundred and Forty First, 2016
18. Statement No. XVIII Two Hundred and Forty Second, 2017
19. Statement No. XVI Two Hundred and Forty Third, 2017
20. Statement No. XIV Two Hundred and Forty Fifth, 2018
21. Statement No. XIV Two Hundred and Forty Sixth, 2018

22. Statement No. XII| Two Hundred and Forty Seventh, 2018-19
23. Statement No. IX Two Hundred and Forty Eighth, 2019

24. Statement No. X Two Hundred and Forty Ninth, 2019

25. Statement No. Xl Two Hundred and Fiftieth, 2019

26. Statement No. X Two Hundred and Fifty First, 2020

27. Statement No. VIl Two Hundred and Fifty Second, 2020

28. Statement No. IX Two Hundred and Fifty Third, 2021

29. Statement No. VIl Two Hundred and Fifty Fourth, 2021

30. Statement No. llI Two Hundred and Fifty Fifth, 2021

31. Statement No. lll Two Hundred and Fifty Sixth, 2022

[Placed in Library. For 1to 31, See No. L.T. 7555/17/22]
Notifications of the Ministry of Culture

THE MINISTER OF STATE IN THE MINISTRY OF CULTURE (SHRIMATI
MEENAKASHI LEKHI): Sir, | lay on the Table, under sub-section (4) of Section 38
of the Ancient Monuments and Archaeological Sites and Remains Act, 1958, a copy
(in English and Hindi) of the Ministry of Culture Notification No. G.S.R. 48 (E),
dated the 28™ January, 2021, publishing the Ancient Monuments and Archaeological
Sites and Remains (Amendment) Rules, 2021, along with Delay Statement and

Explanatory Note.
[Placed in Library. See No. L.T. 7556/17/22]

Report and Accounts (2020-21) of HIL (India) Limited, New Delhi and related papers

T94 &R Tdievoita ot @ § W w3 it wda @ - ARy, §
fforRad o= w1 yed W Edr g:-

(1) A copy each (in English and Hindi) of the following papers, under sub-section
(1) (b) of Section 394 of the Companies Act, 2013 :—

(a) Sixty-seventh Annual Report and Accounts of the HIL (India) Limited
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(formerly known as M/s. Hindustan Insecticides Limited), New Delhi, for
the year 2020-21, together with the Auditor's Report on the Accounts and
the comments of the Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Company.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) (a) above.
[Placed in Library. See No. L.T. 7270/17/22]

Notifications of the Ministry of Finance
DR. BHAGWAT KISHANRAO KARAD: Sir, | lay on the Table—

(i) A copy each (in English and Hindi) of the following Notifications of the Ministry
of Finance (Department of Financial Services), under Section 17 of the General
Insurance Business (Nationalisation) Act, 1972:-

(1) S.0. 1821 (E), dated the 13" April, 2022, publishing the United India Fire
and General Insurance Company Limited (Merger) Amendment
Scheme, 2022.

(2) S.0.1822 (E), dated the 13" April, 2022, publishing the National Insurance
Company Limited (Merger) Amendment Scheme, 2022.

(3) S.0. 1823 (E), dated the 13" April, 2022, publishing the Oriental Fire and

General Insurance Company Limited (Merger) Amendment Scheme, 2022.
[Placed in Library. For (1) to (3) SeeNo. L.T. 7368/17/22]

(i) A copy (in English and Hindi) of the Ministry of Finance (Department of
Financial Services) Notification No. G.S.R. 437 (E), dated the 9" June 2022,
publishing the Life Insurance Corporation of India (Payment of Gratuity to the Chief
Executive and Managing Directors) Amendment Rules, 2022, under sub-section

(3) of Section 48 of the Life Insurance Corporation Act, 1956.
[Placed in Library. See No. L.T. 7361/17/22]

(i) A copy (in English and Hindi) of the Ministry of Finance (Department of
Financial Services) Notification No. S.0. 3035 (E), dated the 4™ July, 2022,
publishing certain provisions of the Insurance Act, 1938 which do not apply to an
insurer, as defined therein, carrying on business of insurance in a Special Economy
Zone including and International Financial Services Centre and those which apply to
such insurer in an International Financial Services Centre with exceptions,

11
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modifications and adaptations, under sub-section (3) of Section 114 of the said Act.
[Placed in Library. See No. L.T. 7367/17/22]

(iv) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Finance (Department of Financial Services), under sub-section (11) of
Section 45 of the Banking Regulation Act, 1949:-

(1) G.S.R. 731 (E), dated the 25" November, 2020, publishing the Lakshmi
Vilas Bank Limited (Amalgamation with DBS Bank India Limited) Scheme,
2020, along with Delay Statement.

(2) G.S.R. 45 (E), dated the 25" January 2022, publishing the Punjab and
Maharashtra Co-operative Bank Limited (Amalgamation with Unity Small

Finance Bank Limited) Scheme, 2022.
[Placed in Library. For (1) and (2) SeeNo. L.T. 7365/17/22]

(v) A copy (in English and Hindi) of the Ministry of Finance (Department of
Financial Services) Notification No. G.S.R. 461 (E), dated the 21* June, 2022,
publishing the Insurance Regulatory and Development Authority (Salary and
Allowances payable to, and other terms and conditions of service of Chairperson
and other members) Amendment Rules, 2022, under Section 27 of the Insurance

Regulatory and Development Authority of India Act, 1999.
[Placed in Library. See No. L.T. 7360/17/22]

(vi) A copy (in English and Hindi) of the Ministry of Finance (Department of
Financial Services) Notification No. HO/EST/2021-22/297, dated the 31% March,
2022, publishing the UCO Bank (Officers') Service (Amendment) Regulations,
2020, under sub-section (4) of Section 19 of the Banking Companies (Acquisition
and Transfer of Undertakings) Act, 1970.

(vii) A copy (in English and Hindi) of the Ministry of Finance (Department of
Financial Services) Notification No. S.0. 3026 (E), dated the 1% July, 2022,
publishing the Nationalised Banks (Management and Miscellaneous Provisions)
Amendment Scheme, 2022, under sub-section (6) of Section 9 of the Banking
Companies (Acquisition and Transfers of Undertakings) Act, 1970.

(vii) A copy (in English and Hindi) of the Ministry of Finance (Department of
Financial Services) Notification No. S.0. 3027 (E), dated the 1% July, 2022,
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publishing the Nationalised Banks (Management and Miscellaneous Provisions)
Amendment Scheme, 2022, under sub-section (é) of Section 9 of the Banking

Companies (Acquisition and Transfers of Undertakings) Act, 1980.
[Placed in Library. For vito viii, See No. L.T. 7364/17/22]

(ix) A copy (in English and Hindi) of the Ministry of Finance (Department of
Financial Services) Notification No. CSBD/Funds/S57/05.12.003/2022-23, dated
the 6" May, 2022, publishing the RBI Employees' Gratuity and Superannuation Fund
(Amendment) Regulations, 2021, under sub-section (4) of Section 58 of the

Reserve Bank of India Act, 1934.
[Placed in Library. See No. L.T. 7366/17/22]

Notifications of the Ministry of Health and Family Welfare

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(DR. BHARATI PRAVIN PAWAR): Sir, | lay on the Table —

(i) A copy each (in English and Hindi) of the following Notifications of the Ministry
of Health and Family Welfare, under Section 52 of the Surrogacy (Regulation) Act,
2021 and Section 44 of the Assisted Reproductive Technology (Regulation)
Act, 2021:-

(1) S.0. 1907 (E), dated the 21°* April, 2022, notifying the establishment of
the National Assisted Reproductive Technology and Surrogacy Registry
which shall be in operation w.e.f. 22" April, 2022.

(2) S.0. 2073 (E), dated the 4" May, 2022, notifying the Appropriate
Authority in respect of each UT for the purposes of the said Act, consisting
of the functionaries of respective UT, as mentioned therein.

(3) S.0. 2074 (E), dated the 4™ May, 2022, notifying the UT Board in respect
of each UT Without Legislature for the purposes of the said Act, consisting
of the functionaries of respective UT, as mentioned therein.

(4) S.0. 2075 (E), dated the 4™ May, 2022, notifying the UT Board in respect
of each UT With Legislature for the purposes of the said Act, consisting of
the functionaries of respective UT, as mentioned therein.

(5) S.0. 2076 (E), dated the 4™ May, 2022, notifying the composition of
National Assisted Reproductive Technology and Surrogacy Board for the

purposes of the said Act, as mentioned therein.
[Placed in Library. For (1) to (5) SeeNo. L.T. 7277/17/22]
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(i) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Health and Family Welfare, under Section 54 of the Surrogacy
(Regulation) Act, 2021:-

(1) S.0. 2204 (E), dated the 12" May, 2022, publishing the Surrogacy
(Regulation) Removal of Difficulties Order, 2022.

(2) S.0. 2317 (E), dated the 19" May, 2022, amending Notification No.
U.11019/03/2022-HR, dated the 4™ May, 2022 to omit certain entries as

defined therein.
[Placed in Library. For (1) and (2) SeeNo. L.T. 7278/17/22]

(i) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Health and Family Welfare (Department of Health and Family Welfare),
under Section 58 of the National Medical Commission Act, 2019, along with
Delay Statement:-

(1) S.0.282 (E), dated the 20" April, 2021, publishing the National Medical
Commission, Autonomous Boards (Manner of Appointment of Fourth
Member and the Salaary, Allowances and Terms and Conditions of
Service, and Declaration of Assets, Professional and Commerical
Engagements of President and Members) Amendment Rules 2021.

(2) S.0.283 (E), dated the 20" April, 2021, publishing the National Medical
Commission (I\/Ianner of Appointment and Nomination of Members, their
Salary, Allowances and Terms and Conditions of Service, and Declaration
of Assets, Professional and Commercial Engagements) Amendment Rules
2021.

(3) S.0. 2008 (E), dated the 24" May, 2021, amending the principal
Notification No. S.0. 3361 (E) dated the 24" September, 2020 by
substituting certain entries in that notification.

(4) S.0.2036 (E), dated the 28™ May, 2021, regarding appointment of Dr.
Sandhya Bhullar, IAS (GJ: 2003), Joint Secretary, Department of
Economic Affairs as Secretary of the National Medical Commission with

immediate effect and until further orders.
[Placed in Library. For (1) to (4) SeeNo. L.T. 5185/17/22]

(iv) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Health and Family Welfare (Department of Health and Family
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Welfare),under Section 38 of the Drugs and Cosmetics Act, 1940.

(1) G.S.R. 356 (E), dated the 18" May, 2022, publishing the Medical
Devices (Third Amendment) Rules, 2022.

(2) G.S.R. 357 (E), dated the 18" May, 2022, publishing the Drugs
(Fourth Amendment) Rules, 2022.

(3) G.S.R. 450 (E), dated the 15" June, 2022 publishing the Medical

Devices (Fourth Amendment) Rules, 2022.
[Placed in Library. For (1) to (3) SeeNo. L.T. 7179/17/22]

Report and Accounts (2020-21) of NISR, Leh, and related papers

THE MINISTER OF STATE IN THE MINISTRY OF AYUSH (DR. MUNJAPARA
MAHENDRABHAI): Sir, | lay on the Table, a copy each (in English and Hindi) of the
following papers:—

(a) Annual Report and Accounts of the National Institute of Sowa Rigpa
(NISR), Leh, for the year 2020-21, together with the Auditor's Report on
the Accounts.

(b) Review by Government on the working of the above Institute.

(c) Statement giving reasons for delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No. L.T. 7282/17/22]

REPORTS OF THE JOINT COMMITTEE ON OFFICES OF PROFIT

MS. DOLA SEN (West Bengal): Sir, | lay on the Table, a copy each (in English and
Hindi) of the Fifth, Sixth and Seventh Reports of the Joint Committee on Offices of
Profit.

REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON FINANCE

SHRI G.V.L. NARASIMHA RAO (Uttar Pradesh): Sir, | lay on the Table, a copy (in
English and Hindi) of the Forty-sixth Report of the Department-related Parliamentary
Standing Committee on Finance on 'Strengthening Credit Flows to the MSME
Sector'.
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REPORT OF THE COMMITTEE ON THE WELFARE OF SCHEDULED CASTES AND
SCHEDULED TRIBES

S1. R iz Aedt (e 99w « 78iey, § "iRad MR g deie (TR)
¥ JIREU T b BraAT<dT & (IR Fa H Srgferd STl iR g St
& AMITR-fEe faem ¥ @ el die Sesl, da favafdere,
G B YHDT" YT R Igred Sl iR SIGad STAoMidl & Her
Haell | (2022-23) & Ugsd UTAed &I gab Uil (3sI 27 2= ) |41 ued
ERESCRIR]

MR. CHAIRMAN: Hon. Members, | have received notices under Rule 267 for

suspension of rules.  ..(Interruptions).. ~ You don't want to hear this?
..(Interruptions)..  Thank you. ..(Interruptions).. The House is adjourned
till 12'o clock.

The House then adjourned at six minutes past eleven of the clock.

The House reassembled at twelve of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

OBSERVATION BY THE CHAIR

MR. DEPUTY CHAIRMAN: Question No. 91. ... (Interruptions)... Shri N.R. Elango.
Now, Question Hour...(Interruptions)... Please. Nothing else will go on record.

..(Interruptions)... BTSH H WHTSH b A 3R fa@HI, I8 Tad 2
(FAIF)... TN ...(FAIH)... IS TS & Wed 3 WNIoR & RIams Bl
..(AYT)... WISl I H§ 7 3MMY, A1 Hed W S| ...(HaLH)... U3 G&T 91
(TAGH)... #1 T, 3R, SAF ..(FAYH)... AJURAT ...(@QEH)... A
HERA, § Y G: TSR FR BT &l ...(FAUM)... 3T IS F I § AR
BTSN B 3T B & ...(AYH)... TR P RIS B IR &l ...(ATH)... Tg B
& SHNIN el el Bl ..(FIHT)... Hon. Members, please do not show placards in
the House, as you know it is against the well-established parliamentary customs and

conventions. ...(Interruptions)... Please do not do it. ...(Interruptions)... Hon.
Chairman has also asked you this morning not to show placards, particularly, in front
of the Chair, thereby obstructing the smooth running of the House by the Chair.
..(Interruptions)... You may recall that on the direction of the hon. Chairman, this
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parliamentary custom and convention was brought to the notice of all the Members
through the Parliamentary Bulletin on 21% July, 2022. ... (Interruptions)... |, therefore,
once again request you not to display any placards in the Chamber.
...(Interruptions)... Please do not force me to name you. ...(Interruptions)...
Please. | request you, please go back to your seats. ...(/nz‘errupt/ons)... EIBRIE]
TR Bl go! TFelR SCaRT Bl ...(FALM)... BTS Bl ol SITU| ... (TIETH). .
M AN WIhTSd ofdhx 8k H 9 MUl ..(ae ). I8 | & fJusdia 2l
.(TIYT)... @IS, WIS ...(FFEH)... A1 SR, H ATIH Y: ITE B 8l

[V

gl ...(ag9YTH)... Hon. Members, | am again repeating it for your convenience.
...(Interruptions )... IR P! I1d1 & a1, 319 ST 91T I8 &, I8 Dl 91 Rbls IR
TE S B Bl ..(FAHF)... 3R AT FITd Y81 I8d &, al § 3[R g
..(TAYT)... A FGRAY], TIR B el 256 T UR ASGR o B ...(TALTH)...
# Radve ol é’l ..(FGYT)... Please go back to your seats. ...(Interruptions)...
Please do not show placards in the House, as you know it is against the well-

established parliamentary customs and conventions. ...(Interruptions)... Please do
not do it. ...(Interruptions )... Hon. Chairman has also asked you this morning not to
show placards, particularly, in front of the Chair, thereby obstructing the smooth
running of the House by the Chair. ...(Interruptions)... You may recall that on the
direction of hon. Chairman, this parliamentary custom and convention was brought to
the notice of all the Members through the Parliamentary Bulletin on 21%" July, 2022.
...(Interruptions )... |, therefore, once again request you not to display any placards
in the Chamber. ...(Interruptions)... Please do not force me to name you.
...(Interruptions)... § GA: 3T FIH AIRIET B0 ...(FAH)... oI SECAIH Bl
Bl HRAT TS ....(FFHT).... TlISl, MY I HITH UR AU ...(FGEH)... IATqD!
Gfaem & foTY | am reading Rule 256. ... (Interruptions)... A1 F1de &, IR1Y ©
3T 37U WIS IR WU ...(FIE™)... It says, "The Chairman may, if he deems it
necessary, name a member who disregards the authority of the Chair or abuses the

rules of the Council by persistently and willfully obstructing the business thereof."
...(Interruptions).... AT IE AR PR I8 &, WRell IR Bl (ST PR I &l
..(AY)... It says, "'If a member is so named by the Chairman, he shall forthwith

put the question on a motion being made, no amendment, adjournment or debate
being allowed, that the member (naming him) be suspended from the service of the
Council for a period not exceeding the remainder of the Session. ...(/nterrupﬁons)...
A member suspended under this rule shall forthwith quit the precincts of the
Council"....(Interruptions ... T 3T MU & ...(FGYM)... IR Ig I[lvic
TG 8l HRAT TRl ..(FAY)... Please go back to your seats.
...(Interruptions)... Allow the discussion. ...(Interruptions)... 38 A& = ISIYZI
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forar 5 Fee™ sffax &1 g <A ...(RFLH)... AR SR, Wisl, @il
..(FAYT)... Sanjay Singhji, please go back to your seat. ...(Interruptions)... | am

again warning you. ...(Interruptions)... H ¥ e &=+ & forw 15 fade & forg
H& IR B BT ..(TIEHH). .

The House then adjourned at four minutes past twelve of the clock.

The House reassembled at twenty minutes past twelve of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

ORAL ANSWERS TO STARRED QUESTIONS

MR. DEPUTY CHAIRMAN: Question No. 91, Shri N. R. Elango; not present.
* 91. [The questioner was absent. |
Replacement of inorganic fertilizer with organic fertilizer

*91.  SHRI N.R. ELANGO: Will the Minister of CHEMICALS AND FERTILIZERS be
pleased to state:

(a)  whether Government agrees with the view that the need of the hour is to
have a fertilizer that is organic and also available in sufficient quantities in
comparison to that of inorganic fertilizers;

(b) if so, the details of the initiatives taken/proposed to be taken by
Government in this regard; and

(c)  if not, the reasons therefore ?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI BHAGWANTH KHUBA): (a) to (c) A statement is laid on the table of the
House.

Statement
(a) to (c) Soil test based Integrated Nutrient Management (INM) through

conjunctive use of both inorganic and organic / biofertilizers is recommended by
Indian Council of Agricultural Research (ICAR) to ensure food security in the country.
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As on date, 11 biofertilizers and 6 organic fertilizers are notified for INM and organic
farming practices adopted by the farmers. ICAR developed efficient strains of
biofertilizers specific to different crops and soil types under Network project on Sail
Biodiversity -Biofertilizers.

Infrastructure Creation for bio fertilizer production units and quality testing labs
is supported under Soil Health Management (SHM) scheme. In addition, farmers are
provided incentives for production/ procurement of bio / organic fertilizers through
schemes of Paramparagat Krishi Vikas Yojana (PKVY), Bharatiya Prakritik Krishi
Padhati (BPKP) and Mission Organic Value Chain Development in North East Region
(MoVCDNER).

ICAR under the scheme of “Network Project on Organic Farming” (NPOF)
developed location specific organic farming package of practices for 68 crops/
cropping systems to promote chemical free farming in the country. ICAR also imparts
trainings, organises front-line demonstrations, awareness programmes etc. to
educate farmers on all these aspects.

MR. DEPUTY CHAIRMAN: Shri John Brittas, first supplementary on this Q. No. 91.
...(Interruptions )... Mr. John Brittas, you put your question. Only your question will
go on record. ...(Interruptions)... Mr. John Brittas, you have given your name.
...(Interruptions )... Your question will go on record. ...(Interruptions)... Please put

the question. ...(Interruptions)... I AR 4 Rdbls W &l ST B 3l
..(TALI)..... ST AT SR Il H 2, AT 374 3I0E © b I 3191 A wR S|

...(a9GYT).... Mr. John Brittas, please put your question. ... (Interruptions)...

SHRI JOHN BRITTAS: Sir, the answer the Government has given is with regard to the
promotion of organic manure. ...(/nz‘errupz‘/ons)... Since there is a big issue of price
MS€.c. ... (Interruptions)... Will that help the people... ... (Interruptions)...

MR. DEPUTY CHAIRMAN: The question is on fertilisers. ... (Interruptions)...

SHRI JOHN BRITTAS: Sir, that deals with the poverty and price rise also.
...(/nterrupt/ons)... So, | am asking: Has the Government got a concrete plan to
ensure that the price rise is brought down? ... (Interruptions)...

MR. DEPUTY CHAIRMAN: This question is on fertiliser. ...(Interruptions)... Not on
price rise, this question is on fertiliser. ...(/m‘errupz‘/ons)... The Minister will reply only
on that. ...(Interruptions )... You know the rules.
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i WA AT : ST HBIGY, AT ST &b Y BT 84 3ielNe] 19 § b
gl ... (HAYF)... T YIS 5T B I1d PR X2 2l ...(FAYM)... JARL T TR TR
IS4 1351 81 & JIa9[& AT Y& H31 Sl 61 I8 <2 8 h 4R & [Gami &
fore fosll off o R g 8] 991 &l ...(FagH)... H8Ied, HRd AReR A
Tl 927 <1 2 3R 89 YR P fhami ol I U1g9 TR Bic Aok o BT BT B
B E...(FFIF)...

s SURUTI : A9 BT g e dl L. (admE). .

Y g R 1ea : Suwaf ARG, # A WA St | I8 S 9redn g o
T SHD! GRT W UIE] 9 GREAT I 3R RIS SdRab! IR FHRAT 9 B
T ABRIHD AR Thel RIE B &b IR H ABR Bl SIBRI 87 ...(CAFEH). ..
gfq 8, A g9®1 qul faror w1 8 3R fhaFi & 91 SdR® b ddb dga bl
HHEATE? ...(FAUH). ..

it WA T : SUGHIURT HEIG Y, had gHhd| Bl Tal, dicth ARI BUT &I o]
D1 IRIETT FHY -FHY UR BIAT XS 81 ....(FAHH). . A SR = 41 JRAT P G
H BT B ...(AUM)... THDI RS AT i H fHAM Bl =41 IRAT < BT 7
3R 3 aTel Q-9 ATl & 3SR UG Ui | ©: -1 JRAT Wlicd o+ ol 72 o,
T4 BH § HH ©: ARG <7 I SATGT IRAT IAD] 8 FE I IUeled HRIYT ST
o (TIYT)...

SHRI BIRENDRA PRASAD BAISHYA: Organic fertilisers, organic cultivation is the call
of the hour. ...(Interruptions)... It is known to everybody, hon. Prime Minister has
given priority for organic cultivation in Assam and the North-Eastern areas.
...(/nterrupt/ons)... In North-Eastern Region, in Assam, there is a fertiliser company,
'‘Brahmaputra Valley Fertilizer Corporation Limited'. ...(/m‘errupz‘/ons)... This is the
only fertiliser corporation in the entire North-Eastern Region including the Eastern
India. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Birendra Prasadji, what is your question?
...(Interruptions )... Please be brief. ...(Interruptions)...

SHRI BIRENDRA PRASAD BAISHYA: | want to know from the hon. Minister: |s your
Ministry seriously thinking of establishing organic plant in the Brahmaputra Valley
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Fertilizer Corporation Limited at Namrup? | want to know from the hon. Minister
whether his Ministry is seriously thinking of establishing...

MR. DEPUTY CHAIRMAN: Baishyaji, please put your question. ...(Interruptions)..
Please. ...(Interruptions)..

SHRI BIRENDRA PRASAD BAISHYA: Are you thinking of establishing an organic plant
in Namrup? ... (Interruptions)..

MR. DEPUTY CHAIRMAN: Please be brief. ...(Interruptions)..

il AT AT : SYFHTLT TG, HRA TRBR TS SATITeh BIHT DI g@rar o=l
& ol "RERTTA FY [JHT IIoHT & T8d, MR HTdhfid $iY ggfil’ & d8d,
..(TAY)... T2 e 3R TR WIFT & d8d, "9 T[T 9 & d8d 3R
'Mission Organic Value Chain Development for North East Region' & dEd AR -
s & forv faoy Jiomeit & d8d d8f 9emaT °F &1 BIF YRd WRGR A 6T Bl
..(FA).... ST P AT A Y H W) ST 1Y el ITQn, g=arg | ... (). ...

MR. DEPUTY CHAIRMAN: Thank you. Question No0.92, Shri Narhari Amin.
...(Interruptions)..

Promotion of AYUSH system of medicines in rural areas
"#92. SHRI NARHARI AMIN: Will the Minister of AYUSH be pleased to state:

(a) whether any plan has been formulated to promote treatment through AYUSH
system of medicines in rural areas, if so, the details thereof;

(b) whether AYUSH medicines have been made available in the units of
Government hospitals already established in rural areas;

(d) if so, the details thereof; and

(d) if not, whether Government is mulling over promoting AYUSH medicines in
rural areas in the future?

T Original notice of the question was received in Hindi.
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THE MINISTER OF AYUSH (SHRI SARBANANDA SONOWAI_): (a) to (d) A
Statement is laid on the Table of the House.

Statement

(a) Public Health being a State subject, the primary responsibility to provide
treatment through AYUSH system in rural areas lies with the respective State/UT
Governments. However, under the Centrally Sponsored Scheme of the National
AYUSH Mission (NAM), there is a provision of financial assistance to support the
efforts of State/UT Government for promoting treatment through AYUSH systems by
different activities like supply of medicines to AYUSH Hospitals & Dispensaries, co-
location of AYUSH facilities at Primary Health Centres (PHCs), Community Health
Centres (CHCs) & District Hospitals (DHs), upgradation of standalone Government
AYUSH hospitals & dispensaries and setting up of 50/30/10 bedded integrated
AYUSH hospitals. Further, grant-in-aid of Rs. 3119.46 Crore has been released to
the State/UT Governments from 2014-15 to 2021-22 for different activities including
support for treatment facilities as per proposals received through State Annual Action
Plans (SAAPs).

(b) to (d) Under NAM, grant-in-aid has been provided to the State/UT
Governments for the supply of essential AYUSH medicines to AYUSH hospitals and
dispensaries in the country including in rural areas as per the proposals received from
them through State Annual Action Plans (SAAPs). Under NAM, a total grant-in-aid of
Rs. 1014.38 Crore has been sanctioned from 2014-15 to 2021-22 to different
States/UTs for the supply of AYUSH medicines to AYUSH hospitals and dispensaries.

£ TR 3N : A SUGHIART HEISY, 99 2014 H = Al S P g A1
1 & 918 MYV HATSI & '*Teel YN e’ # 9gd &1 aRie-g &1 6y Ty &l
..(TAYT).... AT HAT ST 6 2014-15 I bR I 2020-21 Teb el MYy e
DI AR ¥ [HY T BRI & SIced S ..(GHH)...

2t STUTIFY : A" H3) S STaT9 , 396 Ugel dol § WS ol W ART 3T §, S
Ry B ...(™9YT)... Please go back to your seats. TS & 1%'1'2’ ST e 3R
Ufehed a9 U &, SADT UTel HIFIT MR 37U S8 WX SM8T ...(IELH)... 3
PIs 91 Rble IR T8I ST & Bl ...(SGHM)... Iol H TS Blbx 39 N8 I g1d A8l P
IHA| ...(FALH)... Ig§ FTIT JaR 8, I Bls 91d Rbls W T8l ST I8! B
(TYTH)...
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Afeell Td a1l fareh=T H3Tera | I1Sd H3ll; T Y HTerd | I W3l (ST oI aR]
AESHS) : AT STFHTIRT HEIGY, BHR A1 HawI o G5 81 3] Fardd Jol
gl ...(TIYH)... YT HATAT B 3R IATH Bl oIy Igd Bl ST B B & 2
..(FIYM)... B9 3R 2o IR Tl 3BT WG, Al 89 IR -IR Folde BIb JgT T
TG | ..(TAYTH).... $AY § a8 & A1 94 Fawi A a7l el § o a9 |9
AR I H 7 E| ...(AYH)... YT HAT HT 9gd 81 3BT @i 37 & Bl
.(FFIF)... T8I, TN 2014 ¥ A% A&l Sl & A I U8l 'Y’ 8 Bl Y BICT
1 fSurcHe o1, i Akl St 4 396! siste MReR &1, 915 H B wolvs
foan, te Bfee ffes e 8 iR v uwsiied off foun 21 ...(aaaem)... 99 2014
b IHBT oI b 75.28 BRIS S ATl ...(FEH)... 3T IHBI 10 I ITHY qY
2022-23 T IS Al Eb?ﬁ%’ >0 fhar Bl ...("9YTA)... were supported for integrated
hospitals, 340 AYUSH hospitals and 5,062 AYUSH dispensaries have been supported
for upgradation of infrastructure and other facilities. ...(/m‘errupz‘/ons).. Sir, 2,640
PHCs, 773 CHCs and 340 district hospitals have been supported under it for recurring

assistance of medicines and contingency on an average each year.
...(Interruptions ).. Sir, 872 AYUSH hospitals and 12,831 AYUSH dispensaries have
been supported. ...(Interruptions)..

1t STAUTIRT : A1 93] 511, HUT 1 H STd1d < ..(GEH)..

ST. YSITIRT Ag=5HTS : AT Sfl & 371 P F18 el MYV " § D! B §aAT &
..(AYT)...

A} N I : JEHIY SUGUAfc HEley, AR YeT H3i1 87 TR Hidl Sl & 8
HTeT &b M H See SRy e’ &1 SuATergi /R ? ...(agm ). .

ST1. YATIRT HEHHTE : A ITFHART HRIGY, TAN A Gaw I 4 7119 &
SART H 95 ST T © ...(FIHM).... 3R a1 74 2 b STl gt B 378l 3|
(TAY)... 3T T I yge HAT Sl & 8 A & BRIBIA DI IUAAT Bl
HIASTR BN &1 Bl ...(FGE)... Y 2014 T YN AR BT TITe IoIc 691 BRIS
YUY T, S IY 2022-23 H 3,050 HRIS SUI B (AT AT 71 3t §9 Avairgvs
[ENEEC Eri%i%r&r oo Ieided ¥ fewnd &l %I...(ECIH‘EIH)... v BOR Integration
of services in Ayushman Bharat & ¢ 12,500 gV &8¢l US del4 Hcd & gIRT 84
RN ®I gieie § I8 &1 3l 89 'STST' & Y 27 STINY HUIS Bl 140 Hieded &
IR T f SWRA T IR B 8 AT P IR F W) 91 IR B 1...(FIIF)... I g9
AT S T 21 BHART AR ARSRITE WIiCH dIS BTHYA & (oY 984 38T B B
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el 2l ...(AHM)... 9 Uhe H Joil 3R YISH, JFI H- Joil H 74 WRAT AICH
3R OIS H 41 TR¥T HITH 9815 €1 891 NEET 3IR AIAPGET &I &< Y & 3R
TS HHITE BR eI Rived 3w AfeRie ik viiva g1 &1 WY 89+ fha 2
T W A St B M & 99 BART Uduie 18.1 fIfes sfem @ M
gl...(JaE). ..

it TR AR F3] S, 3T Herq § IR IOTG)... ([aeT). ..

S1. OIIRT AERYTS : YV SS&1 17 TRAC O AT F 9 &l 2l...(FIEM)... 374!
BARI bl Bl TaRIIIC T1 9 5.9 TR 81 T8 &, SIl U8l 2014 H 1.09 fafera g
STk ofl, 92 319 Iga 1.54 Ao Jua Sier 81 Y 81 ...(aeM). .

21 STFHRT : S Al A G0 9 H W ©, H I 3M7U8 $HE VBl g (dh d
3T e UR SV 3R IR DI TR o & ol 9180 7 X 1...(FGEM)... Please go
back to your seats. ...(/m‘errupz‘/‘ons)...%ﬁﬁ_cﬁ AT SIRYTS IRT|....(FILT)...

s AT TIRYE IRT : STFUURT A8, TUAUH & d8d 2014 | 2022 T
ATl 3R ATl B MYl & o1y fAf=T X157 e 3fiR &=l Bl Hel 1,014.38
FRre TN QU Y B...(maem)... § T &5 F gredel TRAT ¥ o1l § &R A
T S | ST ArEddt € 5 o 3 a9 & giad URaT § IRERT gy
JATAL AR A=~ TIRART dTel Ublidhel fohel MY IRUATEA! bl FATAA] Bl T
2 3R I W fohaT goic @ ganm 87 ...(qaum)...

S1. GATIRT AE=5HTS : A1 FERIT S IHATIT S 7 gTgadl Al & oy 9gd
&l 31281 §aTdl Y81 ¢ [&...(a8M).. Z159d Al &l & zeel hiifoc! fiell d ua
Slaex g, A1 R fEsiist 1 Aded T & ¥ 9 g1 TS IRAAT 3R fyadhd
JURET Bl ST 2, T SHI GH &l B! I8 51 I SIsael ARN 4 A B (sl
BN B...(aETE)... AT T |31 81 AR5 Alel S & 39 & 918 314l csae
TRAT H Tgded YTgelerd &I HdT & oY $ol 106 B0 US dold HCH ST feerel R
f&q g &, Rt g9t F grsaa AR &I TR 3R g™l SRl & fofg agd &
BT AT e TE) B1....(FAL™).... AT AeT & AR Gbie! fefgae § 0 10 g
TS Jol¥ Hed AU g €1 S8 goie & aR | Sl U9 (631 8, 396 ey 4 § I8
HE ATedl § fdh § I 3= A § TR 3iR a7y fUAThr Ih Fardl bl
3R & SMI...(TALT)...
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SHRI SUJEET KUMAR?: Sir, in his reply, the hon. Minister mentioned about the
International Day of Yoga. We all know that it has greatly added to the soft power of
India. But, in the reply, there is no mention of yoga. So, | would like the hon. Minister
to apprise the House as to what steps have been taken by the Government of India to
promote yoga, particularly among the school children. Thank you.

S1. GOITIRT FE-TE : A1 TS 1 984 81 (0T U [T l...(FaeM)... Aial
St off IR-IR gferamie | died O {6 I HIRTY, o TARpR ST ST 891
Ae] <1 954 &1 37T |aTd 6T 8 [ a2l Bl Wl B IRT HRIU?...(agH)... H ol
I8 HEl § b A AN DI AN HIAT AT 4] AET ST & A P a1 2015 A 84
IO, & 9 faax Ul 21 S B EeeEd A $ dfele wRw®
S 1...(TAYH)...59 IR ISl 'SARRTEI AN f&aq’ =1 111 Ga Aigl St #HYgR
ST IS S, HUMCH H IS Al...(FIHH)... T80 AT Si b 12T 15 TSR AN = AT
BT ...(EaHM)... R g H 16 TISH ST & JdTidD 23 BRIS A SI1GT ANl o I
fpar &ml ...(@EUM)... @i D1 | AN BRI AMMRY, $HS Gag § qHl Tpell
YT & A9 H Y Hroiae 8, ST &9 gedi Bl AN BRI o ...(FaEH)... U &
MRS RA7 3T AT, ST SSRRM < 31 IR AT, IFH 99 6, a9 31 & JdTadh
g & g ®, St sifgforan & fae &iik fibsft A 3% gonm o, 99 &) Y S8
A AN BT o1 ..(ELT)... I 81 MR R 991h) &89 Ot fopam ol et
U A SRl Dl BBl § (b I8 YT BT 95 & 0T ...(FAYH).... H G491 Bl
Reee B g b I8 Yy ....(Fae™)... § R’ el g b 3y 941 ... (agm)...
it STHTART ¢ AR HAT S, BUAT % H SR S L. (FEHH)... HUAT sThall
IR S| ...(FAIH).... AR FGRI, I H STHR ART T AR ATl o7
9gd B STNYHRT 3TeRYT Bl ... (FAY)... WIISl, 39 ART YT e IR STy
..(TYT)... YRT I Y8 G VBT 8 [ AT F&T H Il H AThR FILe e 78| <ol
T B Tl L (FAYTH)... I8 NI RN 81 8l Please go back to your seats.
...(Interruptions)...

At faor ot i 9R 0 SuYTUla 98iey, | MUd J1eyd § "9 93 off 9
ST ATEdT & o6 S 3716 89T 9 31 51 Mufy g &1 o 32 &, T 1Y 34
3TYY ITell SaTS gl HI ST BRI T HIH HRI?

S1. GOIIRT A5 4TS : A1 SUFHTYRT Sfl, SHR AT G A8/ o 95d 8
3151 U YOI &l ...(agH)...hd Al AISRI=T, B gthided AR 3res! adrfofc!
3T AFSRIT 972 ...(FALYM).... STH ST NN b &7 7 fhar T g1 17 iy
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I B R I H A S B ga1 B GHH dlerd 8, it Sl BS BHIR Bl ARSI,
SRISES & AR, $R o AfSRIF R &R IR B9R, U9 89K &% 989 ©d
B Bl ...(aYM)... g8 AISRIT - Sl # 51 SiifY $sl 3 or<s! qarferc! &
Al 81 ...(Fag)... ST 3 $al H gy o) AR~ W) Suare 2

St ST @ FTIH TN 93.

Sagarmala Programme in Andhra Pradesh

*93. SHRI MASTHAN RAO BEEDA: Will the Minister of PORTS, SHIPPING AND
WATERWAYS be pleased to state:

(a) the number of projects sanctioned to Andhra Pradesh under the Sagarmala
programme;

(b) the current status of implementation of each of the projects;

(c) the details of funds allocated and utilised for the projects in Andhra
Pradesh, project-wise;

(d) whether there is any time and cost overrun of any of projects in the State;
and

(e) if so, the details thereof and the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF PORTS, SHIPPING AND
WATERWAYS (SHRI SHANTANU THAKUR): (a) to (e) A statement is laid on the
Table of House.

Statement

(a) to (c) There are 13 projects worth Rs. 1533 Cr partially funded through
Sagarmala Programme in Andhra Pradesh. Out of these 13 Projects, 5 projects worth
Rs. 754 Cr have been completed, 3 projects worth Rs. 316 Cr. are under
implementation and 5 projects worth Rs. 463 Cr. are under development. Ministry has
released funds of Rs. 134.48 Cr. for development of projects in the State of Andhra
Pradesh. The detailed list of Projects funded by the Ministry under Sagarmala is
annexed.
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(d) and (e) There is no request received from Government of Andhra Pradesh
for additional funds on account of cost/ time overrun for projects funded under
Sagarmala.
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Annexure
. . Project Fund
S. . Project Implementing
Name of Project Cost Released Remark
No Category Agency
(Rs. Cr) (Rs. Cr)
Construction of grade separator from H-7 area to Port
1 | connectivity Road by passing Convent Junction - Road NHAI 60.00 14.98 Completed
Visakhapatnam Port
2 | 21to 4 laning of port road connectivity to NH — 5 -Phase || Road NHAI 77.00 20.00 Completed
, Coastal Visakhapatna
3 | Construction of coastal Berth at VPT 43.00 30.00 Completed
Infrastructure | m Port Trust
Centre of Excellence in Maritime and Shipbuilding ~-CEMS Technology
4 , IRS 574.00 22.14 Completed
- AP-18 out of 24 Labs in AP Centers
Ministry of
Coastal Districts Skill Development Program - Phase | - Skill Rural
5 0.28 0.28 Completed
Andhra Pradesh Development | Development
(DDU-GKY)
I , . , Fisheries
Development of Fishing Harbour in Juvvaladinne in SPSR , , Under
6 L Fisheries Department, 288.00 36.10 _
Nellore District in the State of Andhra Pradesh. Implementation
GoAP
Ministry of
Coastal Districts Skill Development Program - Phase 2 - Skill Rural Under
7 6.00 5.98

Andhra Pradesh

Development

Development
(DDU-GKY)

Implementation
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Andhra
' , N , Ro Ro and Pradesh
Construction of passenger jetty at Bhavani island- Krishna , Under
8 o Passenger Tourism 22.00 5.00 ,
district Implementation
Jetty Development
Corporation
Port Andhra
o Improvement of Kakinada Anchorage Ports infrastructure Modernization Pradesh 85.83 0.00 Under
in East Godavari district, Andhra Pradesh - Non-Major Maritime ) ) Development
Ports Board
Andhra In principle
Ro Ro and Pradesh approval for
Development of Passenger Jetty- Sea Plane Jetty and , '
10 , o , Passenger Tourism 72.48 0.00 funding conveyed
upgradation of existing jetty at Kakinada
Jetty Development to State
Corporation Government
Andhra In principle
Ro Ro and Pradesh approval for
11 | Construction of a passenger Jetty at Bheemunipatnam Passenger Tourism 78.99 0.00 funding conveyed
Jetty Development to State
Corporation Government
Andhra In principle
Ro Ro and Pradesh approval for
12 | Construction of a passenger Jetty at Kalingapatnam Passenger Tourism 72.45 0.00 funding conveyed
Jetty Development to State
Corporation Government
o , o , , Visakhapatna Under
13 | Modernisation of Visakhapatnam Fishing Harbour Fisheries 152.81 0.00
m Port Trust Development
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SHRI MASTHAN RAO BEEDA: Sir, Andhra Pradesh has sanctioned nine more fishing
harbours to be built by the State Government. Does the Central Government intend
to provide funds to assist the State? My second question is: Would the
implementation of projects under Sagarmala Scheme lead to displacement of people ?
...(/nterrupt/ons)... If yes, what support is going to be extended by the Central
Government ?

SHRI SHANTANU THAKUR: Hon. Deputy Chairman, Sir, the hon. Member has asked
a very good question. ...(Interruptions)... | am giving the answer, through you, that
under the leadership of our visionary Prime Minister, Modiji, our Ministry has taken a
very good initiative for the development of coastal areas. Andhra Pradesh is one of
the most important parts of that, towards the ...(Interruptions)... development of
coastal areas. | am giving some data about it. There are 33 fishing harbour projects
worth Rs. 5,156 crores being implemented under the Sagarmala Programme.
...(Interruptions)... The Ministry of Ports, Shipping and Waterways is in convergence
with the Minister of Fisheries, Animal Husbandry and Dairying. Funding relating to
fishing, harbour projects worth Rs. 2,399.84 crores has been sanctioned.
...(Interruptions )...

it ST : A HAY S, L (@A), . AT HAT ST, L L(IEEH). . Please
don’t read. HMEII HAT S, please be brief. Don’t read your answer.
...(Interruptions )... Please be brief and confine your reply to the question.
...(Interruptions )...

SHRI MASTHAN RAQO BEEDA: Is the Government taking any specific steps to ensure
that there are minimal time and cost overrun for identified projects in Andhra Pradesh
under the Sagarmala Programme? ... (Interruptions)...

SHRI SHANTANU THAKUR: Sir, under Sagarmala Programme, a total number of 33
projects, worth Rs. 28.56 crores, have been completed. ... (Interruptions)... And, 32
projects, worth Rs. 72.67 crores, are under implementation. ...(/m‘errupt/ons)...

SHRI V. VIJAYASAI REDDY : Mr. Deputy Chairman, Sir, | would like to know from the
hon. Minister whether there is any plan before the Central Government to connect the
Vizag Port with that of Bhogapuram airport. ...(Interruptions)... It is because there is
a seaport at Visakhapatnam and in Bhogapuram there is a plan before the
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Government to open an airport. ...(Interruptions)... Is there any plan before the
Central Government to connect the airport and the seaport under Sagarmala
Programme? ... (Interruptions)...

SHRI SHANTANU THAKUR: Sir, a very good question has been asked by the hon.
Member. ...(Interruptions)... | don’t have information on this with me right now.
...(Interruptions)... It wil be examined and details would be sent to the hon.
Member. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. G.K. Vasan. Mr. Vasan, the question is relating to
Sagarmala Programme in Andhra Pradesh. ...(/m‘errupz‘/ons)...

SHRI G.K. VASAN: Mr. Deputy Chairman, Sir, waterways are economical and eco-
friendly for transportation. ...(/nterrupt/ons)... Sir, 14,000 kms. of navigable
waterways are available in the country. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: The question is relating to Andhra Pradesh.
...(Interruptions )...

SHRI G.K. VASAN: | would like to know from the hon. Minister the developmental
programmes that the Government of India have on waterways. ... (Interruptions)...

SHRI SARBANANDA SONOWAL : Respected Deputy Chairman, Sir, | am thankful to
hon. Shri Vasanii for raising a relevant question. ...(Interruptions)... As you know,
under the dynamic leadership of hon. Prime Minister, Shri Modiji, the Ministry of
Ports, Shipping and Waterways, with the support of the people of the country,
putting its best possible efforts to develop infrastructure and also improve facilities, so
that both sectors — coastal shipping as well as inland waterways — can be developed
and user can have access to those facilities for the betterment and growth of the
nation. In this regard, we have already identified 111 National Waterways and for
information of the House, you will be happy to know that in the recent past we have
started cargo movement from Patna to Pandu in Guwahati from the National
Waterway-1 and, the National Waterway-2 through the Bangladesh Protocol Route.
...(/nterrupt/ons)... So, this is happening with hon. Prime Minister’s inspiration and
dynamic initiative. ... (Interruptions)...
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11 SN.9.qet. RIET 09 : W), I8 §Q DI 91 & [ fauer & arefl §¥e ol Jnferd B
B &l ...(HAUF)... Ahas & R Afdd e 32 € .. .(caaem). ..

3l UMW : WIS, MY FeET YOyl ...(FAYH)... AU FeEaT oyl
..(AEH)....

SHRI G.V.L. NARASIMHA RAO: Sir, my supplementary is relating to reply given by
the hon. Minister. ...(Interruptions)... Hon. Minister has mentioned in his reply that
four passenger jetties are under construction with the Andhra Pradesh Tourism
Development Corporation, but there is not much activity that has actually been seen.
...(/nterrupt/ons)... So, | would like to know from the hon. Minister whether this will
be speeded up and when will Kakinada have sea plane operating from its jetty?
...(/nterrupt/ons)... It is listed at Point No. 10 of Annexure given to reply.
...(Interruptions ...

SHRI SANTANU THAKUR: Sir, the Ministry is developing passenger jetty at Bhavani
Island, Kalingapatnam and Bheemunipatnam under upgradation of existing jetty of
Kakinada. So far as the other question put by the hon. Member is concerned, we do
not have the information available right now. We will very soon give the reply to him.

it STAHTRT : T AT 94, 1 oTATA | AT AR - YRR
* 94. [The questioner was absent. ]

Change in GST slabs

7*94. SHRIBRIJLAL: Will the Minister of FINANCE be pleased to state:

(a) whether Government is contemplating to change the GST slabs, and if so,
the details thereof;

(b) whether Government is also contemplating to relax the mandatory provisions
of einvoice, and if so, the details thereof; and

(c) the manner in which common people would be benefited by the change in
GST slabs; and

(d) whether it would also affect the revenue collection of Government, and if so,
the details thereof?

T Original notice of the question was received in Hindi.



[ 26 July, 2022 ]

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI PANKAJ
CHAUDHARY): (a) to (d) A statement is placed on the Table of the House.

Statement

(a) GST rates/ rate slabs applicable on goods and services are prescribed on
the recommendations of the GST Council. GST Council has not made any
recommendation for change in the existing GST rate slabs so far. A Group of
Ministers (GoM) has been constituted by the GST Council in its 45th meeting held on
17" September, 2021. One of the terms of reference of the GoM is to “review the
current rate slab structure of GST, including special rates, and recommend
rationalization measures, including merger of tax rate slabs, required for a simpler rate
structure in GST”.

(b) At present, there is no such proposal. Currently, E-invoicing is mandatory
for taxpayers with aggregate turnover of more than Rs. 20 crore in a financial year
with effect from 01.04.2022.

(c) and (d) The GST Council takes into account all relevant factors while
making any recommendation. These include calibrating the interest of common man
and the needs of revenue. A simplified rate structure would ease compliance and
provide greater transparency.

£ Feel HAR AT : FH-1G STGHTANRT Heled, § q1g JA1 St F S0 Areain g
o fUoel 3T TSl WR, I19d W), S81 W, IRl IR Sl Ui URACT BT GST T
AT 1 ST dTell Si GST HISRIe & 3R S 9 31 fAfived €, Sud il fdeel! &,
STET M 3MMEH! UIST &I WRBR 8, IS9P a1 #31 Hiv[g I fF Tl I72..(xagm™)...
RIS W, ST81 HiUF B! ARBR 2 AR e, S8l SI.UH.AlL Bl ARBR 8, I
for #= g8t #ise & f& Hivg T2 A 3R 7 AN 71 39 IS &1 qH foam a1
feRTer fpan? | w1 w0 Sl 9 I8 ST =18l §, d 99 136 a1 391 131 & 9
3 59 <o gig & e H U AT Il AlC A [SWiT faan a1 a8 IqaT faviy
fopa?

S} oot FlERY : AT STFATYT A8y, 9Y 2017 & 91€ GST BRI W w0 o
T 077 ol B1..(Ee™). ATY e 7 S d1d Y9l §, I8 9ol © fb GST
BTSN BT 4541 Sob H $HD! aR1 b g AR BT U T8 (GoM) I 1=
oAT|..(HF)... 39 T P GG 59 UBR o BUICH & LA THIRIS 173,
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IRIS TR TS Sit, U 97 #3411, [9eR, A1fas miswer Sif, gRae iR gl o
H2T, M, .. qrerre, fa< w@3, B, st e $HAR gRiard, R
FrepT 3TR et [T H3il, TR, 7 YR HAR W1 S, fa 7301 3R Gy
BT FHA, IR U<, #N af=Ar yg=md, faa =g w4401, afeaHt §9rel| 24 RiawR,
2021 ®1 1 qHARIST g, &I H3l, HICH Bl el H...(FaH™)...q8 U
TS T TRIT| $9 ARE T I & fob GST YR H Rl & W Al 2, el b
W AT 2, ISR F W AT Y 3R ..(FGH)...GoM FaF=IT I 07 oI &1 3
Hh! FEHICT b AR TR BT GoM T YT 07 forn 2 1..(aaeam)...

S ST[HERT : AT IR0, 1. 3RATH ST St FaTd & I8 &) I Al
AT IS AT ©, AR IS & [ d U8l YT A R I3 ...(FGE)... 319 7 diei|
@IS 90 3R 31U = &I a19 of| HUAT AU AT IR §S| 1. 3M=ATH oty
ST ... (SIGE)...

ST, 37N JISTI : AT STAYTIfT S, § 3T AIETH | AT G301 St & ST
TR e Ueh S20, Ueb cod b RIGTT Dl o] HRa BT HIT o2 H USIeraH Il b
el IR A GST &I &% T IR DS [TaR 81 381 2 I1 7817 3R 71& 81 @M g al

AP T BRI &, R 97 H USRI Hreded & T eI 8, Vil ARBR Bl
T B AT, 9 UR AT #3ll ST a1 hed 87 ..(aEH). .

S} depot =ERY : AT STFHTURT Aeled, HH Ugdl W 9T b GST Srefie 94
& 915 W Y o7 ggf forw S 81 599 9l ueen & fod 5= enfiret 819 81 39 URad
TR GST BTSSRI, IAT F9Y, <19 98 S Faerft, foar wxfi

# ITFHTART : AT SRV, AT NP SN qaTel Jo1 d18d &, 37 Fa
MU B, BH I HH 3T AN (U] Hie TR 8| & Sil, 3T 98 S| 7Y d9
AR R B ...(auT)... q U8 HR &1 § & A9 370 A% bl 9199 gelrgd|
3T AU FER ¥ AT BRY, ...(FAUH)... TG AN el ...(FALH)... 1o,
..(TIYTH)... GITA I8 IOTQ] ...(HFETH)...

it Ty e : IR, RN U R 9 3 f$3ed o1 T, ...(Fadm)...

#ft ST wiSl, @il LL(FaEE).. X Sft, § @ Hiel < @ gl
o (AIYTH)... ATYD o IoT H Booll PN 3T B ..(ATHT)... No; you cannot dictate
to the Chair, Mr. Derek. You ask your Members to go back; otherwise, | am not

going to give you the opportunity. Please...(/m‘errupz‘/'ons).. | will call you, Derekji.
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Please ask your Members to go back. ..(Interruptions).. No, no. Your Members are
in the Well. Please...(Interruptions)..

SHRI DEREK O’BRIEN: Sir, it is my right. ...(/nterrupt/ons)..
MR. DEPUTY CHAIRMAN: You are also the Leader of TMC.... (Interruptions)..
SHRI DEREK O’BRIEN: You must give me my supplementary. ...(Interruptions). .

MR. DEPUTY CHAIRMAN: You also cannot dictate to the Chair. Please.
..(Interruptions)..  No. ..(Interruptions).. | will call Raghav Chadhaji. Raghavji,
please put your question. ..(Interruptions).. 34 f3T, | SUdT HidT T ET _g,o\rl
...(ALT)... Y IfSY, H TYD] HIBT < BT | ...(FGM)... Y I3 Y, AU A==
B IIF A ...(FFEM)... MY YT T&GH DI 99 g, § Hidbl 3 T gl
..(FFHF)... & ST, 31T G& TN o7 32 2, 319 H M RIT Pg ! ...(qEH)...
Mr. Raghav Chadha, please put your question. ...(Interruptions)..

# IEd TG W, IS R FEA U dge R VT W 989 J1 @ Bl
..(AYT)...

MR. DEPUTY CHAIRMAN: Please put your question. ...(Interruptions ).. You have no
question ...(Interruptions).. | am moving to Question No.95; Dr. Kirodi Lal
Meena. ...(Interruptions)..

Violation of CSR provisions

"*95. DR. KIRODI LAL MEENA: Wil the Minister of CORPORATE AFFAIRS be
pleased to state:

(a) whether the accountability of CSR Committee and Board and audit
provisions of companies provide ample safety measures for utilization of
funds in existing legal provisions;

(b) if so, the number of cases of violation of CSR provisions till date and whether
any action has been taken against such companies as per the provision of
the Act after proper examination of records and compliance of due process
of law;

T Original notice of the question was received in Hindi.
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(c) the details of amount utilised by each Central Public Undertaking under CSR
fund during the last three years; and

(d) the details of utilisation of CSR funds during these financial years,
State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS
(RAO INDERJIT SINGH): (a) to (d) A Statement is laid on the Table of the House.

Statement

(a) and (b) The broad framework for Corporate Social Responsibility (CSR)
has been provided through Section 135 of the Companies Act, 2013 (‘Act’), Schedule
VIl of the Act and Companies (CSR Policy) Rules, 2014.Under the Act, CSR is a
Board driven process and the Board of the company is empowered to plan, decide,
execute and monitor CSR activities based on the recommendations of its CSR
Committee. The CSR framework is disclosure based and CSR mandated companies
are required to file details of CSR activities annually in the MCA21 registry. The CSR
mandated companies are required to provide additional information in their Profit &
Loss Account regarding amount of expenditure incurred on CSR activities and the
same is required to be audited by the statutory auditors of the company. Further,
Ministry has notified the Companies (Auditor’s Report) Order, 2020, (“CARO, 2020”)
applicable from FY 2021-22 which requires auditors to state details of any unspent
CSR amount. The Board of the company is also required to disclose the CSR Policy
implemented by the company in its Board report. Thus, the corporate governance
framework along with the existing legal provisions such as mandatory disclosures,
accountability of the CSR Committee and the Board, provisions for statutory audit of
accounts of the company etc. provide adequate mechanisms for monitoring the CSR
activities implemented by the companies.

The Government monitors the disclosures made by the companies in the MCA
21 portal. Whenever any violation of CSR provisions is reported, action against such
non-compliant Companies is initiated as per provisions of the Act after due
examination of records and following due process of law. Earlier, CSR related defaults
were compoundable offences. So far, sanction for prosecution has been accorded in
366 cases. Of these, 155 applications for compounding have been made and 105
cases have been compounded. Now, the non-compliance of CSR provisions has
been converted as a civil wrong w. e. f. 22" January, 2021.



[ 26 July, 2022 ]

(c) and (d) All data related to CSR filed by companies in MCA21 registry is
available in public domain at www.csr.gov.in. On the basis of annual filings made by
the companies in the MCA 21 registry, CSR spent by Central Public Sector
Undertakings (CPSUs) for the financial years (FY) 2018-19 to FY 2020-21 are
given below:

Particulars FY 2018-19 | FY 2019-20 | FY 2020-21
CSR Expenditure by 3,986.35 5,023.57 4,184.39

Central PSUs(in Cr.)
(Data up to 31.03.2022) [Source: National CSR Data Portal]

State-wise details of CSR spent by Central Public Sector Undertakings (CPSUs) for
the FY 2018-19 to FY 2020-21 are at Annexure.

Further, the companies are required to file the CSR data for the FY 2021-22 on or
before 31% March, 2023.
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Annexure

State-wise details of CSR Expenditure by Central PSUs (Amount in Crore)

S.No. State/UT FY 2018-19 FY 2019-20 FY 2020-21
1 Andaman And Nicobar 0.00 - 0.09
2 Andhra Pradesh 48.86 32.22 35.60
3 Arunachal Pradesh 4.02 6.68 3.54
4 Assam 165.87 221.78 92.95
5 Bihar 29.87 8.23 7.51
6 Chandigarh 0.17 0.08 -
7 Chhattisgarh 85.92 86.51 185.81
8 Dadra and Nagar Haveli 0.13 - 0.44
% Delhi 173.63 208.69 45.74
10 Goa 4.39 4.23 4.54
M Gujarat 76.26 13.79 23.51
12 Haryana 18.63 10.49 9.36
13 Himachal Pradesh 47.50 39.10 49.34
14 Jammu and Kashmir 7.40 8.12 21.68
15 Jharkhand 59.91 92.14 94.87
16 Karnataka 167.74 168.27 82.98
17 Kerala 37.33 52.88 23.35
18 Madhya Pradesh 103.10 37.12 129.24
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19 Maharashtra 96.45 243.45 210.00
20 Manipur 1.49 4.36 4.10
21 Meghalaya 3.95 3.09 2.00
22 Mizoram 0.1 - 0.02
23 Nagaland 0.1 0.63 0.26
24 Odisha 521.85 506.24 287.38
25 Puducherry 2.37 - 0.02
26 Punjab 5.53 1.97 2.36
27 Rajasthan 34.17 9.72 3.06
28 Sikkim 1.29 1.05 8.06
29 Tamil Nadu 105.76 124.72 69.35
30 Telangana 27.53 30.71 25.91
31 Tripura 20.50 7.17 5.41
32 Uttar Pradesh 1561.59 74.70 117.39
33 Uttarakhand 99.21 54.63 47.04
34 West Bengal 40.71 27.75 59.11
35 NEC/ Not mentioned * - 3.68 168.24
36 PAN India* 1,275.13 2,478.92 1,416.51
37 Contribution to Funds included in Schedule VII of the Act 567.88 448.44 947 .63

Grand Total (in Cr.) 3,986.35 5,023.57 4,184.39

(Data up to 31.03.2022) [Source: National CSR Data Portal ]

*Companies either did not specify the names of States or indicated more than one State where projects were undertaken.
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MR. DEPUTY CHAIRMAN: Dr. Kirodi Lal Meena, please put your first supplementary.
..(Interruptions)..

S1. fBRIS et iom : a), ST &R, UTal U AT qAT TiaRR-Ace
FEANET g o H HIvHR H fhael 1R ba-hd Iuee BRIs 57
..(AYTH)...

M@ S5Ol {98 : R, AT |7 S 7 HIUHIR & $HUR JdTe 8T 21 ...(aE)...
¥ 59PT a1 foaT & fh 9 HIvHeiR haad 8, 98 AT &l ...(Fag)... 396 915
SR Feiied § I8 gul B 6 IoRIM & R RIS &R, 9iadt ¢
AIAYEIRA AT TTaRRCH IR H sl o9 |rell & 3rax fhan
g9 BTl Bl ...(AYM)... 9%, H MMYP ATETH F A GG B a1 a8l g 1h
B q8A A 2018-19 &P AR 15.24 RIS Td 31.21 HRIS T (BT AT, 2019-20 &
37X 19.75 T4 26.60 BRIS G BT AT 3R 2020-21 & 3TEX 43.11 BRIS TG 49.97
BRIS G fHAT T ...(FFLTH)...

3Nt IUUNF : Adhs iy ...(FaeM ). .

3. fhRIst e don ;. ST wEieY, | UM S AIHd RS H Wl
TR & gRT 1 SIS BRI ST 872 ...(FILH)... IS BT, AT IR IORATE I
39 A9y ¥ YR YT 8O, Ol T GIUEIMR A NI USRI BNIs SITUIT?
o (ATYTH)...

RAO INDERJIT SINGH: Mr. Deputy Chairman, Sir, Protection of National heritage is
an eligible CSR activity. It is Board-driven exercise. ..(Interruptions).. 4 ®UI &
IS & HUR IB ANRKTIR BIST g7 8 [ d BT BN, d HIFCR BN 3R d T BN [d
HBl-Dhal, fhdd HUR W fhIAT ST Ahdl 1 ...(FL )... T1-91J g4 Ig N A &
fop ST Y1 HU=IeT 8, I YR DI dRFh] & <X YT IS < V&l &l ...(ILTH)...
They are wealth creators. ﬁs‘ BT WGTR’ & %IK’ ST ART BT FRT U7 W B
2, B S9d] HIel 491 39T & o 98 fhd 99 & SR @d &) Gahdl Bl

..(FFYT)... And, it is a Board-driven exercise. ..(Interruptions).. It is for the

company to decide where to spend or where not to spend. ...(Interruptions)..

SN STFUTAT : AT SI9B THT| ... (SHIH). .

st S1UP YT : TR, I BT IMTSTS] P oIF RIS &b 918 Ul B foTel 1T wy I
e U &l ...(agm™)... UG 931 il 3fTehiell fSTel BRishH & ATegH | SaR S
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fSTell D1 faIBa BT BT B BR IS Bl ...(aEH)... § FA1 S A I8 ST are §
fp TIIR & ATETH A I &6 33 SN AThi BTl &, WP IRES & 3fex
..(ILT)... T AITHIR b A1ETH I 596 o0 BIs f99 S AIoHT IR BT TS
27 ...(ag™)...

MG ggoild Rig : 999, SRR fedt ff avg 9 faslt Tavde & e |
Jrafaferd A9 BT & IR W SWET HRA $ v T80 21 ...(@ag )... Sl
TR $Rgaed 8, ...(@auM)... 3R 96 3R ATHIR BT U1 Hu=it 9=
BT F W BT 18 dl B Abhd! &l ...(FIL)... TP 3igY bl Uda! Tal Bl
..(FAI)... JIfH AR IRB A U BIs fead F81 8 fo smus! Igf = U1 |9
AT B ....(TIET)...

2 Xh e R : AT SUFHIT Heled, HIUHsIR Teb Hecdqul gave 2, e

I B9 ....(FGH)...

it SuuTafa : TH R8T o, U fATel ...(aem )... 91 TEIT0T, 319 ]
39T~ I TR 18T, § HD! HIb] VBT g ...(FIUH)... AT UHT 781 DY Febel
b oy s Y BT, AT Y S, MY WY dol H ENTH BRI IR H D!
SIREESIR G ﬂﬁé{l ..(FAYT)... Please be careful. ...(Interruptions)... AT b
SiY, | 3MTUh! HIbT o1 & U TIR §, olfh Ugel 3T 93 Y 3R Y+ WY Bl
a1 gAY, R Farel g | ... (e ). .

2} 1o Riwer . A1 Suwmafa #eiey, WTHsR Ue eayul bs &, forae
TS YA BT 1 ...(EL)... § A0 730 S | 98 S aredn § & 9Ra
& UIH HAL, S R A St 7 ARG S RERT B 7Ed AT 8, (AU .
AT T H531 Sff & YR 19 IRERT B 98cd o & 918 YR S IRERT
TR I IGT Bl ...(FIL)... TIT 39 3R ATHAR F e BT Wd BT Bl Bl
FRATE? ...(FAYTH)... AT AIBR SHH Ueh T -TFATST T [ SHBT O Tlererd
YRATI S IRERT DI IR da™ H &g AT S0 ? ..(Fe). . aIdTE ...(FdLT). .

9 3golid R : O, YR 319 9RURT UR 3700 eligible CSR activity &1 39 Ugel
At I8 919 3o D1 © fh TR &1 I &Y IR) BT a1 f$aq Bl ...(qaeM)...
g9 1% I8 9amm & % 396 9 w9 &l ..(FauM)... U6 Ufdefad] we B
(FFIF)... TR HS e 8, NP 3fex Frid 1 iy, Gigd Tea Refiw e,
TS YR PIY ST T 2l ...(SFA)... SADT JIART B 8, 9181 IR Dls Isii-h
Py fIo Rad &=A1 arE @ €, S9! i 398 ¥ B fhar S daedar Bl
...(TAYT)... I U&= H30 8 BN IT 3T Schedule VIl Fund & 3igx U1 a9 ot
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ST Fhdl 8, T4 Hri faxi ay & SR CSR &1 YRT UAT W 81 $HR Ul ol
ST 1 A< g WeH 81 b ©: A1 &b 3R g1 Hsl § U < BT WG9 g

MR. DEPUTY CHAIRMAN: Question No. 96, Shri Sandosh Kumar P.
...(Interruptions)...

Efforts to control fraudulent shell companies

*96. SHRI SANDOSH KUMAR P: Will the Minister of CORPORATE AFFAIRS be
pleased to state:

(a) whether the Government has taken any regulatory steps to control fraudulent
‘shell companies’ which do not conduct any real operations and are used
mainly for money laundering and tax-evasion;

(b) the details of the regulatory measures that have been taken so far; and

(c) the name of such shell companies that have been identified during 2021-227

THE MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS (RAO
INDERJIT SINGH): (a) to (c) A statement is laid on the Table of the House.

Statement

(a) and (b) There is no definition of the term “Shell Company” and also
“Fraudulent Shell Company” in the Companies Act, 2013(the Act). Shell Company
normally refers to a company without active business operation or significant assets,
which in some cases are used for illegal purpose such as tax evasion, money
laundering, obscuring ownership, benami properties etc. However, there are
provisions for removal of name of the company under Section 248 of the Act from the
Register of companies, if it is not carrying on any business or operation for a period of
2 immediately preceding financial years (non operational Companies) and has not
made any application within the said period for obtaining the status of a Dormant
Company under section 455 of the Act. Registrar of Companies (ROC) removes the
names of such companies from the Register of Companies after following the due
process of law. Thus, the removal of the names of the companies from the Register of
Companies is a continuous process.



[ 26 July, 2022 ]

The Government has undertaken Special Drives for identification and strike off of non-
operational Companies under section 248 of the Act. 4,32,796 number of Companies
have been struck off in these special Drives undertaken till 2021-22.

Further, section 164(2) (a) of the Act empowers the Ministry to disqualify the
directors of those companies which have not filed financial statement or annual return
for any continuous period of three financial years by not allowing them to be re-
appointed as a director of that company or in other companies for a period of five
years from the date on which the said company fails to do so. By invoking the said
provision, the Ministry had also disqualified 5,68,755 directors.

Further, based on information received from various banks, the Central Government
had ordered investigations into the true ownership of 68 such companies u/s 216 read
with Section 210(1) (c)of the Companies Act, 2013, which had deposited Rs. 25
Crores or more in Bank Accounts and withdrew in an exceptional manner post
demonetization.

(c) As stated at (a) there is no definition of term of Shell Company under the
Act. However, a total of 49,921 number of non -operational companies have been
struck off during 2021-22. The names of the companies may be perused from the
website of the Ministry www.mca.gov.in under the heading “Data & Reports” under
the link “RD/ROC Information” with the title “List of Companies Struck-off by RoCs
(STK-7) under section 248(5) of the Act 2013”.

MR. DEPUTY CHAIRMAN: First supplementary, Sandoshiji. ...(Interruptions)... First
supplementary. ...(Interruptions)...

SHRI SANDOSH KUMAR P: Please put the House in order. ...(/nterrupt/ons)...
What is the point in asking question if the House is not in order? ...(/nz‘errupz‘/ons)...

MR. DEPUTY CHAIRMAN: You please put your question which you have given,
'Efforts to control fraudulent shell companies'. ... (Interruptions)... You put your first
supplementary. ...(Interruptions)...

SHRI SANDOSH KUMAR P: | request you to put the House in order first.
...(Interruptions ...
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MR. DEPUTY CHAIRMAN: | am requesting. | have already requested all Members.
...(Interruptions )... You follow the rules. Go back to your seats. ...(Interruptions)...
This is the duty of all of you. ...(Interruptions)... 34 FIPH[ Tg DI 2| .(TIYT)...
MY B FIgIT E{@I ..(FAYT)... Please ask your first question. ...(Interruptions)...

| am not indulging in a debate. ...(/nz‘erru,oz‘/ons)... Put your question.
...(/nterrupt/ons)... | think you are not interested in asking question, Mr. Sandosh
Kumar. ...(Interruptions)... Please. ...(Interruptions)... | am moving to other
supplementaries. ...(/nterrupﬁons)... Q. No. 96, no supplementary.
...(Interruptions )...

MR. DEPUTY CHAIRMAN: Question Nos. 97 and 98. ... (Interruptions)...
*Power supply shortage in the country
*97. SHRI RAGHAV CHADHA: Will the Minister of POWER be pleased to state:

(a) whether Government is aware that there is a looming coal crisis and power
shortage in the country;

(b) ifso, the details thereof,

(c) the present situation and demand versus supply matrix of coal supplies in
the country;

(d) the steps taken by Government to overcome coal shortage; and

(e) the instructions /suggestions made to the States to overcome coal
shortage?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI KRISHAN PAL): (a)
to (e) A Statement is laid on the Table of the House.

Statement

(a)and (b)  The coal stock available with the thermal power plants, including
import, is monitored by Central Electricity Authority (CEA) on daily basis. As on
31.03.2022, the coal stock was 25.6 Million Tonnes (I\/IT) and increased to 28.4 MT
as on 15.07.2022, which is about 50% of the normative coal stock required to be
maintained by the Thermal power plants (TPPs). The stock available as on

* Starred Question number 97 and 98 were taken up together.
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15.07.2022 is sufficient to run these power plants for an average of 10 days at 85%
Plant load factor (PLF).

Further, during 2022-23 (Apr-June), against the requirement of 404.76 Billion

Units (BU), the energy supplied was 400.65 BU. There was a shortage of 1% of

energy requirement. Gap is generally on account of factors other than inadequacy of

power availability in the country such as constraints in distribution network, financial

constraints, commercial reasons, forced outage of generating units etc.

(C) The month-wise details of coal receipt and coal consumption are provided

as under:
Month Receipt per day | Consumption per | Gap between supply
(TT/day) day (TT/day) and demand (TT/day)

Apr-22 2108 2236 -127
May-22 2181 2126 55
Jun-22 2244 2154 90

July, 2022

( till 15th) 2067 1957 110

(d) and (e) Government has taken the following steps to overcome coal

supplies’ shortages:

0,

(i)

An Inter-Ministerial Sub Group comprising of representatives from Ministry
of Power, Ministry of Coal, Ministry of Railways, Central Electricity Authority
(CEA), Coal India Limited (CIL) and Singareni Collieries Company Limited
(SCCL) meet regularly to take various operational decisions to enhance
supply of coal to thermal power plants as well as for meeting any contingent
situations relating to Power Sector including to alleviate critical coal stock
position in power plants.

As per the decision taken in the meeting held under the Chairmanship of
Cabinet Secretary on Augmentation of coal supply and power generation
capacity, a Secretary level Inter Ministerial committee has been set up to
ensure that the medium and long term requirements of coal are met. The
IMC comprises of Chairman Railway Board, Secretary, Ministry of Coal,
Secretary, Ministry of Environment, Forest and Climate Change as members
and Secretary, Ministry of Power as convenor.
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(i) Considering high demand of domestic coal in the thermal power plants,
Ministry of Power on 28.04.2022 issued advisory to State Sector and
Independent Power Producer (IPP) plants to import coal for blending
@10% of their requirement to ensure minimum required coal stock before
the onset of monsoon, to ensure availability of adequate stock in the power
plants which may cater to their demand during monsoon period when the
domestic supply of coal reduces.

(iv) CIL has allocated about 16 MT coal on Road cum Rail (RCR) mode to
TPPs.

(v) Railways has issued order to give preference to Power Sector for loading of
coal from Good Shed Siding (GSS) and Private Washery (PW).

(vi) Ministry of Power has advised States, from time to time, to lift coal offered
by CIL on RCR mode and also achieve production target from their Captive
mines.

Availability of coal in power plants
*98. SHRI JAWHAR SIRCAR: Will the Minister of POWER be pleased to state:

(a) whether Government is aware that power plants did not maintain mandatory
stockpiles of coal and that in April 2022, when the power crisis broke out,
most of the plants had only around 10 per cent of the required stock; and

(b) whether Government took strict actions to ensure coal stocks at plants on
the lines of decision taken on 27th May, 2022 under the Electricity Act, to
ensure 10 per cent mixing of imported coal, if so, the details thereof, and if
not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI KRISHAN PAL): (a)
and (b) A Statement is laid on the Table of the House.

Statement

(a) Central Electricity Authority (CEA) issued coal stocking norms mandating
Thermal Power Plants (TPPs) to maintain coal stock for 12 to 17 days for pithead
plants and for 20 to 26 days for non-pithead plants based on its requirement at 85%
Plant Load Factor (PLF) with seasonal variation in supply/consumption pattern. As
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per the norms, power plants have to maintain coal stock for 17 days in case of pithead
plants and 26 days in case of non-pithead plants during the month of April, 2022.

As on 30.04.2022, the coal stock available was about 21.95 Million Tonnes (MT),
which was about 33% of the normative stock requirement of 66.53 MT. Further, out of
173 number of TPPs with a capacity of about 2,03,347 MW, 50 plants with a capacity
of 44,1776 MW were having coal stock of less than 10% of normative stock
requirement.

(b) Ministry of Power (MoP) vide letter dated 28.04.2022 issued advisory to
State Sector and Independent Power Producer (IPP) plants to import coal for
blending @ 10% (by weight) of their requirement to ensure minimum required coal
stock before the onset of monsoon. Central Gencos had also been instructed to take
similar action. This decision was to ensure availability of adequate stock in the power
plants which may cater to their demand during monsoon period when the domestic
supply of coal reduces.

In this regard, various directions/orders have been issued by MoP which are as
under:

MoP vide letter dated 13" May, 2022 to all State Govts. and SERCs to ensure
all generating companies regulated by them to take immediate action for
import of coal for blending as per orders of MoP so that resource adequacy is
ensured.

i. MoP vide letter dated 18" May, 2022 again advised Gencos to import coal to
maintain generation and meet the power demand of the country.

il. MoP vide another letter dated 18" May, 2022 has also issued directions under
Section 107 of the Electricity Act, 2003 to CERC with copy to SERCs/JERCs to
take suitable action to allow blending with imported coal as per MoP
instructions.

iv. MoP vide letter dated 26™ May, 2022 issued directions under Section 11 of the
Electricity Act, 2003 giving a methodology to be used by the generating
companies supplying power under Section 63 of the Electricity Act, 2003 and
State Govts./Discoms to calculate the compensation due to blending with
imported coal.

v. MoP vide letter dated 28™ May, 2022 again requested all State Gencos/IPPs to
take necessary action and assess the remaining requirement of their blending
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with imported coal for the whole FY 2022-23 considering quantity already
awarded and also separately indicate the requirements upto 30.09.2022.

vi. An Inter-Ministerial Sub Group comprising of representatives from Ministry of
Power, Ministry of Coal, Ministry of Railways, CEA, Coal India Limited (CIL)
and Singareni Collieries Company Limited (SCCL) meet regularly to take
various operational decisions to enhance supply of coal to thermal power
plants as well as for meeting any contingent situations relating to Power Sector
including to alleviate critical coal stock position in power plant.

Based on the performance of Generation Companies (GENCOS) to lift offered
domestic coal and action taken on import for blending, Sub-Group in its meeting
decides to allocate Railway rakes to GENCOs.

MR. DEPUTY CHAIRMAN: Question Nos. 97 and 98 are of the same nature.
...(~Interruptions)... Jawhar Sircarji, Question No. 97. ...(Interruptions)... AT
RTEd ST, TIBT BT AHST | ...(FILT). .

it ITEE TFT : WY, BIISA BT 3R HETS BT Y& 9gd AedYUl o, ford IR H Fqardt
SHRAT ATEAT G ...(G)... STHHTYT IS, IR e 3{TSX H T8 8191 A1 § U]
qATA B TG ...(FFHT)...

A SUQUMfd : H U Wed & U8 B T § b qed Bl 3feX H M
..(FAYT)..3MT Wed Bl Blall HX, Fad 3MU9 MY Afex H T ST
...(FFT)... 799 ST, J31 ST & [ 3119 GIea 81 Y81 918 ol ...(aeT). .

# IEd T WX, H FATAI Yol dedl §, dibd f[due & S |l 's ©

7t TR : ST, 37T T IO | ...(AIHH).... o oI & b 3110 Haret gu+
SCVES 81 &l ...(FAYH)...

37 I6@ =g : W), § FATI Yl 918 RET g ...(FaHH)...

o SUHMFT : A STa18Y ANBR Sl ... (™IYT)... Jawhar Sircariji, please put
your question. ...(/nterrupt/ons)... Please put your question, Jawhar Sircarji.
...(Interruptions)... No. ... (Interruptions)... | am moving to the next question.
...(Interruptions)... Question Hour is over.
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The House stands adjourned till 2.00 p.m.
[Answers to Starred and Un-starred Questions (Both in English and Hindi) are
available as Part -| to this Debate, published electronically on the Rajya Sabha
website under the link https ://rajyasabha.nic.in/Debates/OfficialDebatesDateWise ]
The House then adjourned for lunch at one of the clock.
The House reassembled after lunch at two of the clock,

MR. DEPUTY CHAIRMAN /n the Chair.

GOVERNMENT BILL

. M M TS d (ST Y29 : I, o 8 ol @ g 181 I T @1 8, Bls
&Y 8l B U1 BT 8, Pls oiforaifed s oY 781 8 o1 k81 81§ 3ud arew 9
HRBR ¥ 3T HRAT ATS g b g8 AT R = BRI P oIy TR 8 3MR fader
I YT AT g b SR Tl g0 81 <l I8 IH BISURT B 3R 8139 Il

SHRI DEREK O'BRIEN (West Bengal): Sir, ... (Interruptions)...

St Suumafe ; 811 ...(FaH™)... TS, ISl ...(FGE™)... He has already spoken.
...(Interruptions )...

SHRI K.R. SURESH REDDY (Telangana): Sir, we totally agree with the appeal made
by the hon. Member. Even our concern and our worry is the same. The House
should run. Definitely, we have already wasted quite a number of days. We hope
that the Government would understand the sense of the House which clearly states
that the debate should be held on price rise, GST, and Telangana is ravaged with
flood. ...(Interruptions)... Kindly take up the issue. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Now, the Weapons of Mass Destruction and their Delivery
Systems (Prohibition of Unlawful Activities) Amendment Bill, 2022. ®el & A
R Sl T8 alet Ui &, H I9b A1 Y: 1 1841 5, STeilfh oS § AR 73l
ST I STTg ST AT AT 8 IrRpTg Mzl He is not present. EIBRIDEIRCCA]
IS YT |
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*The Weapons of Mass Destruction and their Delivery Systems (Prohibition of
Unlawful Activities) Amendment Bill, 2022

SHRI BIKASH RANJAN BHATTACHARYYA (West Bengal): Sir, this is a very
important Bill which really talks about taking care of mass destruction and the
biological weapons. The basic issue is mass destruction. Mass destruction cannot
really be confined to the biological weapons or the artilleries. Mass destruction
relates to the huge price rise. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You are deviating from the subject. ...(/m‘errupt/ons)...
Bikash Ranjan  Bhattacharyyaj, you know the rules and procedure.
...(/nterrupt/ons).. You have to speak on the subject; otherwise, it will not go on
record. ...(Interruptions)...

SHRI BIKASH RANJAN BHATTACHARYYA: ~

MR. DEPUTY CHAIRMAN: He has to speak on the subject; otherwise, it will not go on
record. ...(Interruptions)...

SHRI BIKASH RANJAN BHATTACHARYYA: = The subject is not weapon only.
...(Interruptions )...

MR. DEPUTY CHAIRMAN: Please speak on the subject. Only that will go on record.
...(Interruptions )...

SHRI BIKASH RANJAN BHATTACHARYYA: Kindly listen to me. ...(/nterrupt/ons)...

MR. DEPUTY CHAIRMAN: You have given your name to speak on the subject, 'The
Weapons of Mass Destruction and their Delivery Systems (Prohibition of Unlawful
Activities) Amendment Bill. ...(Interruptions)... If you are not speaking on the
subject, you know the rule that it will not go on record. ...(/nterrupt/ons)...

SHRI BIKASH RANJAN BHATTACHARYYA: If you find me that | am beyond the
subject, then definitely pull me down. ... (Interruptions)... i

£ Further consideration continued on the motion moved on the 19" of July, 2022.

*

Not recorded.
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MR. DEPUTY CHAIRMAN: Please correct yourself. ...(Interruptions)... The issue is,
"The Weapons of Mass Destruction and their Delivery Systems (Prohibition of
Unlawful Activities) Amendment Bill'. ... (Interruptions)...

SHRI BIKASH RANJAN BHATTACHARYYA: | have my own explanation; | have my
own point of view. ...(Interruptions)... " | have my own point of view. My point of
view may not be accepted. T ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You may have your point of view. ...(/nz‘erru,oz‘/ons)... But
you have to speak on the subject; otherwise, | will move to the other speaker.
...(Interruptions ...

SHRI BIKASH RANJAN BHATTACHARYYA: ...(Interruptions )...

MR. DEPUTY CHAIRMAN: | am forced to do it as per the rule. ...(Interruptions)... |
don't want to do it, but, as per the rule, AT fHTT ST, ST Fed &1 99 8, 3R
3T I vy R &1 91 I8 8, A1 1 BITS BB A Ichl Pl AT TS|

SHRI BIKASH RANJAN BHATTACHARYYA: ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Shri Vaiko; not present. ...(Interruptions)... Dr. Fauzia
Khan; not present; Shri Rakesh Sinha ...(Interruptions)... H9 3MIPB! Bs R HIdbT
&1 ...(FagM)... 3T 9 9y W T8 9t I &l ...(FAYH)... TS|
..(FAI)... &1 TH3 A= ... (FIgH). ..

£ e RisgT (9 F<RiE) « #8iey, st g1 giran 579 g6yl &R @9l 8 3R
MYFHAT & AY Sl Sfcady 9¢1 2, S9H 39 [d &1 78 9¢ Sl 2
..(TAYT)... 39 9 &1 Hgd Rt sy 781 & [ I8 S BlAART & Fwg 4 8,
S HI7G & oY €1 B ©, ... (FGH). ..

it ST : 39 AT DT 91 Rebie WR SMIET 2l ... (FIIH)....

it TTeheT RieeT : 39T AEc galely Wi & 1 IfS 59 et UR g9+ 7={Rar 9 =i 81
DI, Al B S DI AR D GRET AR SRS GRET & A1 -H1Y 39 <2 A I gs

t Expunged as ordered by the Chair.
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ArH13tl & A1y Sl qHY ©, d G gHIad BId 81 ... (FAUH).... STFHTIRT A8y,
I3 59 o g Aecayul 48 W, i offdRe Y& 9 ST gaTl Heaqul &l &, 37Tl
URT S99 V81 B b Alhas & 5 HiQR H I 3R AR YR H S §U e
R, R gATgCS T2 BT HieT |ey 2, S9 U= 3MToT fauer 9 Ryt 98 o=y 7ig1
o T B, dfcwp [qug 59 "dEayul 98 ) fawel &1 e $ PIRE wR @
g...(GEM)... S G ST 21..(FaEH)... § fquer @l S9 SfaRTeHT 9 J1die vl

TS ¢ 1 TSR FRET, IR T CL....(IEH)...

it SUFHTART : AT SR, Y] FAAT &b oI, | will again mention the rule

about the scope of the debate, that is, Rule 110. ...(Interruptions)... Please read
Rule 110 - Scope of Debate, " The discussion on a motion that the Bill be passed shall
be confined to the submission of arguments either in support of the Bill or for the
rejection of the Bill. In making his speech a member shall not refer to the details of the
Bill further than is necessary for the purpose of his arguments which shall be of a
general character.” ... (Interruptions)... You want to speak something else and then
you...(Interruptions)... No; you speak on the subject. | have taken the names of all
of you. ...(Interruptions)... Please go back to your seats. H gdg hg bl %’fﬁ?
AT TRRAA H T fhar o1 & WidhTe ddx da | 311, 8199 Bl feed AT -
IJg a9 & 3Pl el %\rl...(ail?-[‘él'ﬁ)... Please go back to your seats.
...(Interruptions)...  Please do not dictate. I H TS BIdX PUIT YAl
PN |...(FAY)... AR SRV, S BIRS BB IMMYDL...(ILH)...  Hon.
Members, please do not come in the Well of the House and shout slogans. It is

against the well-established parliamentary customs and conventions. | request you
to go back to your seats and allow the House to function. If you continue to disrupt
the proceedings of the House, | will have to invoke Rule 256 and name you.
...(Interruptions )...

SHRI DEREK O'BRIEN: Sir, | have a point of order. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please go back. ...(Interruptions)... | have clarified it,
Bikash Ranjanji. | am not discussing now. ...(/m‘errupz‘/ons)... Speaking in the Well
and discussing - 'No'. ...(Interruptions)... Please go back. IhTS oAb WS BT,
JoT H ST HBRAT - it s against the rules. Please go back to your seats.
...(Interruptions )...

SHRI DEREK O'BRIEN: Sir, | have a point of order. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: No point of order in this disorder. ...(Interruptions)... No
point of order. ...(Interruptions)... Rakesh Sinhaji, please. ... (Interruptions)...

i} ITeheT RiegT : Y9I ARGy, fa<iia fea g & a1 I e &l 71 off i g
SIRIT & 2T YT FRIAT 3R HATT b SHI...(TILTH)...

SHRI DEREK O'BRIEN: Sir, | have a point of order. ...(Interruptions)...

S ITFHMRT : X Sf, § WEe 3 3T DI SHATSIA Sl Gl -..(FFEM)... First, go

back to your seats and please sit. Derekji, what is the rule number?

SHRI DEREK O'BRIEN: The Rule number is 258. | have been trying to bring your

+

attention from the morning. This is a new Rule 258. In the morning also, | tried to

bring another rule to your attention.

MR. DEPUTY CHAIRMAN: | have already clarified about morning things. Please
speak on the rule now.

SHRI DEREK O'BRIEN: Rule 258 says that when | want to raise a point of order, T It
is my right to raise a point of order. Please read the rule with me.

MR. DEPUTY CHAIRMAN: You also read the rule. The Chair has got the power to
accept or not.

SHRI DEREK O'BRIEN: The Chair has got the power to even say...(Interruptions)...
Yes, Sir, | agree with you. | agree. t

ot ST : W W Eﬁé Q'@I? T3 It will not go on record. | am telling you,

please. Yes, tell me.

SHRI DEREK O'BRIEN: You read with me. Sir, the Opposition can have a rational
discussion with you. We hope we can.

T Expunged as ordered by the Chair.
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MR. DEPUTY CHAIRMAN: Please make your point of order. ...(Interruptions)...

SHRI DEREK O'BRIEN: Yes, Sir. It states, "Any member may at any time submit a
point of order for the decision of the Chairman, but in doing so, shall confine himself
to stating the point." And, after that, the Chairman shall decide. My limited point on
this Rule 258(1) is: you have every right to pass judgement on my point of order, but
| have a right, as a Member, to raise a point of order at any time.
" ...(Interruptions). ..

MR. DEPUTY CHAIRMAN: Let me now clarify. Please take your seat.
...(Interruptions )...

SHRI DEREK O'BRIEN: No, Sir.

MR. DEPUTY CHAIRMAN: Please take your seat. You have made your point.
...(Interruptions )...

SHRI TIRUCHI SIVA (Tamil Nadu): He has not yet made his point.
...(Interruptions )...

MR. DEPUTY CHAIRMAN: There is a very clear provision that in case of disorder in
the House, point of order will not be accepted. ...(Interruptions)... In case of
disorder in the House, | cannot allow. ...(Interruptions)...

SHRI DEREK O'BRIEN: Sir, please come to Rule 259. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Right. ... (Interruptions)...

SHRI DEREK O'BRIEN: Let me read the Rule. ...(Interruptions)... Then you pass
your judgement. ...(Interruptions)... It says, "The Chairman shall preserve order in
the House... ...(Interruptions)... Sir, it is your prerogative. You are in the Chair.
You will preserve order in the House. It is not my business to preserve. The
Chairman shall preserve order; E!'ﬁ?%’, TIRE o (TIEYTH)....

MR. DEPUTY CHAIRMAN: Please don't disrupt. ...(Interruptions)... Derek ji, you
have made your point. ...(Interruptions)...

T Expunged as ordered by the Chair.
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SHRI DEREK O'BRIEN: It says, 'The Chairman shall preserve order and have all
powers necessary for the purpose of enforcing his decisions. "

MR. DEPUTY CHAIRMAN' Right. 319 3 56 SUI...(F9YT)....

SHRI DEREK O' BRIEN: So, my limited point... ... (Interruptions)...

o SUUTATS : 2Nt P IAITST SfY, iieT 319 3T §8 S8V ...(FALM).... F8l, el
..(FII)... I G, WISl 96 S8V ...(aH)... A1 IS0, HE1Y
NP Sff, Sl g5 IR AR &, 1 WiEe 3ifh 3ffex Ser fdh I8 TR ot TeR §
o I BTSH ! FaRRUT | H 1 A8 § 1 A1 ARl &1 31 RTERI 872
39D Qc‘f\lch\H Gﬁ?ﬁ?ﬁ'ﬂ? EI@IT%? | would like to repeat the Rule. Rule 238 - Rules
to be observed while speaking - A member while speaking shall not — (i) refer to any

matter of fact on which a judicial decision is pending; (i) make a personal charge
against a member; (jii) use offensive expressions about the conduct or proceedings
of the Houses or any State Legislature; (iv) reflect on any determination of the
Council except on a motion for rescinding it; i Yz YgHl T8 aTedr fb mae fhe
VSIS Bl Ul Bl T § - df § Tl A, FANH SIS TE BT A1
IITHA WIEd TR T8 Bed I8, Sai 311ST a8 Wl BBl AT RIDBISH bR 3T
&, [$UR@ &R €, B1SY T2l Teld -1 FTed &, Sil dlel1 d18d &, S0 il el ad,
AU S IR | qgd TR wed Bl ...(Interruptions)... No, | am not entering into
the debate now. ...(Interruptions)... No debate. ...(Interruptions)...

SHRI DEREK O'BRIEN: Sir, why was that Member stopped? ... (Interruptions)...

MR. DEPUTY CHAIRMAN: | will give him opportunity. | will give him opportunity.
...(Interruptions)... | have made it clear. ...(Interruptions)... | will give him
opportunity if he speaks on the subject. ...(/m‘errupz‘/ons)... You cannot dictate the
Chair. ...(Interruptions)... fIpTg ST, 3R MY Feolde UR gloldl, ol g AT

Y

SN ...(AHT)... 3R 31T Feolde TR letil, AT H AIDBT I ...(FFEH). .

SHRI BIKASH RANJAN BHATTACHARYYA: Sir, the Chair has to maintain order in the
House. ...(Interruptions)...

21 TheT RI=gT - ITFHIUT FE1e, B9 A9 S0 & [ b IR 8, 39 b
IR BT3Y 3T Yosd H I8 Y&l B STl § [ I GREAT 3R FIYAT o HIHed 4,
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Sl [GHTST bl AT XM Bl 8, ST9 HUR ISHR (a2l D R IR YR Bl
TG B ... (FIGT)....

it SgvTfa QFWT%IF[ q4 31U, otherwise, | will have to name you. | have already
requested you several times. A IR-IR MY I fagq fHar g . (TIHT)... 9
XJde del g T TR BT Fwivic TRG T T ..(FAYT)... | am requesting you.
RIBTSH B dd H AN, f$Fd HRAT ..(FAYF)... H IR-IR B8 & Gl
...(AqYT)... Please go back to your seats. ...(/nferrupz‘/ons)... Please go back to
your seats. ...(Interruptions)... | have no other option. ...(Interruptions)... Hon.

Members, please do not come in the Well of the House and shout slogans. It is
against the well-established Parliamentary customs and conventions. | request you
to please go back to your seats and allow the House to function. ...(Interruptions)...
If you continue to disrupt the proceedings of the House, | will have to invoke Rule 256
and name you. ...(Interruptions)... | am repeating. | am telling you to please go
back to your seats. ...(Interruptions)... Please go back. Please go back.
...(Interruptions)... Since you are continuously disrupting the proceedings of the
House and not listening to the orders of the Chair, | am forced to name you.
...(Interruptions )... | am forced to name you. ...(Interruptions)...

QAT < i, HIGH IR Sfl, ST A S, 20T &3 SH, |idg 9 S, 37eR
IO e Sft, |1, TR 8 Sil, A AN Il I U] WeH UR Y| ...(Tagr)...
§ oo g: Redwe PR @1 gl ..(FGUM)... ©ISl, 319 AU HIeqg W S|
. (FATL).... @IS, I H 7 3| ...(FAIM)... DS 3R a1 ReblS W T8I S &I 8, H
3MIB] WK H &I gl ...(FGHM)... | have already named...(Interruptions)...
Please. ...(Interruptions)... Shri M. Mohamed Abdulla, Shri B. Lingaiah Yadav and
Shri A.A. Rahim, please go back to your seats. ...(Interruptions)... Dr. Kanimozhi

NVN Somu and Shri S. Kalyanasundaram, please go back to your seats.
...(/nterrupt/ons)... Otherwise, | have no option but to move the Motion.
...(Interruptions)... Move the Motion. ...(Interruptions)...

SUSPENSION OF MEMBERS

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI
V. MURALEEDHARAN): Sir, with your permission, | move the following Motion:-

"That this House having taken a serious note of the misconduct of

1. Ms. Sushmita Dev
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Shrimati Mausam Noor
Shrimati Shanta Chhetri
. Ms. Dola Sen
Dr. Santanu Sen
Shri Abir Ranjan Biswas
Shri Md. Nadimul Haque
Shri M. Mohamed Abdulla
Shri B. Lingaiah Yadav
. Shri A.A. Rahim
. Shri Ravichandra Vaddiraju
. Shri S. Kalyanasundaram
. Shri R. Girirajan
. ShriN. R. Elango
. Dr. V. Sivadasan

O 0 N O OO0 b WO

N N N G Y
o OO DN - O

. Shri M. Shanmugam

—
~

. Shri Damodar Rao Divakonda
. Shri Sandosh Kumar P
. Dr. Kanimozhi NVN Somu

_
O 0o

who have entered the Well of the House and have been continuously
shouting slogans, thereby disrupting the proceedings of the House, in
utter disregard to the authority of the Chair and having been named by the
Chair, resolves that the above-mentioned Members, i.e. Ms. Sushmita Dev,
Shrimati Mausam Noor, Shrimati Shanta Chhetri, Ms. Dola Sen, Dr. Santanu
Sen, Shri Abir Ranjan Biswas, Shri Md. Nadimul Haque, Shri M. Mohamed
Abdulla, Shri B. Lingaiah Yadav, Shri A.A. Rahim, Shri Ravichandra Vaddiraju,
Shri S. Kalyanasundaram, Shri R. Girirajan, Shri N. R. Elango, Dr. V.
Sivadasan, Shri M. Shanmugam, Shri Damodar Rao Divakonda, Shri Sandosh
Kumar P and Dr. Kanimozhi NVN Somu be suspended from the service of the
Council for the remainder of this week under Rule 256."

Now, the question is:
"That this House having taken a serious note of the misconduct of

1. Ms. Sushmita Dev
2. Shrimati Mausam Noor

57



58

[RAJYA SABHA]

3. Shrimati Shanta Chhetri

4. Ms. Dola Sen

5. Dr. Santanu Sen

6. Shri Abir Ranjan Biswas

7. Shri Md. Nadimul Haque

8. Shri M. Mohamed Abdulla
9. Shri B. Lingaiah Yadav

10. Shri A.A. Rahim

11. Shri Ravichandra Vaddiraju
12. Shri S. Kalyanasundaram
13. Shri R. Girirajan

14. Shri N. R. Elango

15. Dr. V. Sivadasan

16. Shri M. Shanmugam

17. Shri Damodar Rao Divakonda
18. Shri Sandosh Kumar P

19. Dr. Kanimozhi NVN Somu

who have entered the Well of the House and have been continuously shouting
slogans, thereby disrupting the proceedings of the House, in utter disregard to the
authority of the Chair and having been named by the Chair, resolves that the above
mentioned Members i.e., Ms. Sushmita Dev, Shrimati Mausam Noor, Shrimati
Shanta Chhetri, Ms. Dola Sen, Dr. Santanu Sen, Shri Abir Ranjan Biswas, Shri Md.
Nadimul Haque, Shri M. Mohamed Abdulla, Shri B. Lingaiah Yadav, Shri A.A.
Rahim, Shri Ravichandra Vaddiraju, Shri S. Kalyanasundaram, Shri R. Girirajan, Shri
N. R. Elango, Dr. V. Sivadasan, Shri M. Shanmugam, Shri Damodar Rao Divakonda,
Shri Sandosh Kumar P and Dr. Kanimozhi NVN Somu to be suspended from the
service of the Council for the remainder of this week under Rule 256."

SHRI DEREK O' BRIEN (West Bengal): Sir, division. ...(Interruptions)..

MR. DEPUTY CHAIRMAN: Please go back to your seats. ..(Interruptions).. | am
ready to give division. ...(Interruptions)... AT HGXIT0T, § fEdIS 31 &1 TIR
g, olfh1 f&dIsT &1 a9 & f6 R Jawy arul die wR g1, a4l e dwd Bl
..(FAYTH)... This is not my responsibility. ...(Interruptions)... 34 fedio argd g, @
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YT JUT e IR ST UST, Nexdrsyl MY % fSIs= oI 97 &Y 2 &

..(AGYM)... Please. ..(Interruptions).. | am waiting. ..(Interruptions).. | am
waiting for a few minutes. ...(Interruptions).. If you go to your seats, | am ready to
give division. ...(Interruptions .. Nothing is going on record. ...(Interruptions).. No
point of order during.....(Interruptions)... T4 T IR 194 SEETICICANE RS R
T H HIeH TSI HHM ....(RFHH)... 3R 3179 AIfT & fofv WRa< €, a1 sros! e
R o180, ¥ I & fov R gl ...(AYM)... Please. ..(Interruptions).. No.
..(Interruptions )... DT HIAY g T oo T 981 T18d Bl ...(aGeTH)... Please let
it go on record. .. (/nz‘erru,oz‘/ons)... 3R 3 AIfST AT8d & o 31+ e TR NIELS
ETS 3ifex H BT AR ...(AALM)... 319 09 ST & b 3R 8134 3ffSx H 81T,
at fedive dwa g, srexagy f¥dive dwa =18l €, I8 digd dic 9 9 g1l

..(FFYT)... Yes, voice-vote is also....(Interruptions).. Please. ...(Interruptions)..

Please go. ..(Interruptions).. For voting, the House has to be in order.
..(Interruptions).. Please. ..(Interruptions).. 39 3R YT W W &l I ©
(FGIF)... § SR 3! HIhT & V8T &1 31T 3791 HIe TR S5y, H I R
...(GLT).... MY U HIS TR ST, § AT < V&1 El ...(TIE)... T MY T STl
& b i gR &l ST a1 i e eFM ...(SAaems)... 319 @ 3791 i R 915y,
§ ifeT & Ty HieT < R8T §| ...(FEET)... 319 AT (U1 HIe R S8, H HidbT o
DI IR | ...(GEH). .

Now, | put the Motion to vote.
The motion was adopted.

MR. DEPUTY CHAIRMAN: The above mentioned Members are suspended for the
remaining part of this week. ...(Interruptions)... NIKIBEIE R RES] gJ g, Rl G
S ¥ dT8% 91U 3R 8199 Dl Ioi S| ...(FAYM)... Please. ...(Interruptions).. The
House is adjourned for fifteen minutes.

The House then adjourned at twenty -three minutes past two of the clock.

The House reassembled at thirty -eight minutes past two of the clock,
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA) in the Chair.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Hon. Members, one..
..(Interruptions )... Please. ...(Interruptions )... Please listen. ...(Interruptions ... Please
listen. Those who have been named, they should withdraw. They should withdraw
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and let the House function and we will take up the Bill as has been there.
..(Interruptions)... So, | request all the Members who are named already, 19
Members, to withdraw from the House and go by the etiquettes and the rules of the
House. ...(Interruptions )... So, you have been suspended under a rule of the House.
..(Interruptions)... So, please withdraw. ..(Interruptions)..  Please withdraw.
..(Interruptions )... Those who are... ..(Interruptions).. You are not suspended yet.
...(/m‘errupz‘/ons)... You are not suspended yet, so please go back to your seat.
..(Interruptions ). Please go back to your seat. ..(Interruptions)..  Please.
..(Interruptions )... 781, please go back to your seat. ..(Interruptions )... Please go
back to your seat. .. (/m‘errupz‘/ons)... You are not yet suspended, so please go back
to your seat. ... (/m‘errupz‘/ons)... | am only making an appeal to the Members who have
been suspended and they have been named. ..(Interruptions).. They have been
named and, after that, they have been suspended. ...(Interruptions)... The
suspended Members should withdraw from the House and go, and other Members,
please go to your seats....(Interruptions)... We will begin the discussion.
...(Interruptions )... We will begin the discussion now. ...(Interruptions)... Let the
House be in order. ...(Interruptions)... | am requesting the suspended Members,
please withdraw and please go out of the House. ...(Interruptions)... And those
Members who are not suspended, please go back to your seats. ...(Interruptions)...
Don't make chaos in the House. ...(Interruptions)... | am again requesting Ms.
Sushmita Dev, Shrimati Mausam Noor, Shrimati Shanta Chhetri, ...(Interruptions)...
Ms. Dola Sen, Dr. Santanu Sen, Shri Abir Ranjan Biswas, Shri Md. Nadimul Haque,
Shri M. Mohamed Abdulla,...(Interruptions)...Shri B. Lingaiah Yadav, Shri A.A.
Rahim, Shri Ravichandra Vaddiraju, Shri S. Kalyanasundaram, Shri R. Girirajan, Shri
N.R. Elango, Dr. V. Sivadasan, Shri M. Shanmugam, Shri Damodar Rao Divakonda,
Shri Sandosh Kumar P and Dr. Kanimozhi NVN Somu. ...(Interruptions)... So these
Members whom | have just named, they should withdraw and go out of the House
...(Interruptions)... and | request the Members, who have not yet been named,
please go back to your seats. ...(/nterruptions)... If you are interested to see the
House function, please go back to your seats. ...(/m‘errupz‘/ons)... If you do not go
back to your seats and the suspended Members do not withdraw, then there will be
no order in the House. ...(/nterrupﬁons)... So, please go back to your seats.
...(/nterrupt/ons)... Please go out of the House and let the House function normally.
...(Interruptions )... The House is adjourned for one hour.

The House then adjourned at forty -two minutes past two of the clock.
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The House reassembled at forty -two minutes past three of the clock,
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA) in the Chair.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Now,... ...(Interruptions)... |
think you were not here. ...(/nterrupt/ons)... The rules were followed and with the
Motion being adopted, they have been suspended. ...(Interruptions)... Now, |
request Ms. Sushmita Dev, Shrimati Mausam Noor, Shrimati Shanta Chhetri,
...(/nterrupt/ons)... Ms. Dola Sen, Dr. Santanu Sen, Shri Abir Ranjan Biswas, Shri
Md. Nadimul Haque, Shri M. Mohamed Abdulla,...(Interruptions)...Shri B. Lingaiah
Yadav, Shri A.A. Rahim, Shri Ravichandra Vaddiraju,... ... (/m‘errupz‘/ons)... This is
too much. ...(Interruptions)... Who has done it? ...(Interruptions)... 39 <@l &l
g T T B ..(FFYT).... | will name you. ...(Interruptions)... | also request Shri S.
Kalyanasundaram, Shri R. Girirajan, Shri N.R. Elango, Dr. V. Sivadasan, Shri M.
Shanmugam, Shri Damodar Rao Divakonda, Shri Sandosh Kumar P and Dr.
Kanimozhi NVN Somu to please withdraw from the House. ...(Interruptions)...
Please withdraw from the House and those whose names have not been announced,
those whose names have not been there in this order, they should go back to their
seats. ...(Interruptions )... Let the House function normally. ... (Interruptions)... We
have many speakers. ...(Interruptions)... The Member who was speaking has not
finished his speech. ...(Interruptions)... So, please, | request you to bring order in
the House. ...(Interruptions)... It is your responsibility. ...(Interruptions)... It is your
House, you have to do it. ...(Interruptions)... You cannot ignore the whole House.
...(/nterrupt/ons)... | request again, the 19 Members whom | have mentioned, whom
| have announced, whom | have declared, should withdraw from the House and the
other Members, please go back to your seats. ...(Interruptions)... Let the House
function normally. ...(Interruptions)... You cannot do that. ...(Interruptions)... You
cannot do that. ...(Interruptions).. Please bring order in the House.
...(/nterrupt/ons).. That is your responsibility. ...(/nz‘errupz‘/ons).. This is your House.
...(Interruptions ).. This is your House. ...(Interruptions)... You should allow it to
function normally, peacefully and without any interruptions. ...(/nz‘erru,oz‘/ons)... So,
if you don’t want to do that, if you want to bring chaos, if you want to bring disorder,
then it will be your responsibility. ...(Interruptions).. So, | again request you to
withdraw from the House and let the House function normally. ...(Interruptions)..
The House stands adjourned to meet at 11.00 hours on Wednesday,
the 27" July, 2022.

The House then adjourned at forty -six minutes past three of the clock till
eleven of the clock on Wednesday, the 27" July, 2022.
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